Jammu and Kashmir J&K pcc‘;‘:‘-,}_ ‘> Parivesh Bhavan, Forest Complex
Pollution Control Committee |~—— w Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com 5/ ITUWTSA Silk Factory Road
membersecretaryjkspcb@gmail.com = - Rajbagh, Srinagar, 190 008

0191 - 2472881, 2476925

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/Appeal No. 34-2024/ LOES-GE Date:- o(502-2025

Sub:- Compliance Report on behalf of Jammu and Kashmir Pollution
Control Committee pursuant to Hon'ble National Green Tribunal,
order dated 16.12.2024 in Appeal No. 34/2024, titled “M/s K K
Industries (Ice plant) Vs Union Territory of J&K & Ors”.

Sir,
In compliance to the directions of Hon’ble National Green Tribunal,

Principal Bench, New Delhi order dated 16.12.2024 passed in in Appeal No.
34/2024, titled “M/s K K Industries (Ice plant) Vs Union Territory of J&K &
Ors”.” the Compliance Report of the J&K Pollution Control Committee is

submitted herewith.

It is, therefore, requested that the Compliance Report may kindly be taken
on record and placed before the Hon’ble NGT for consideration.
Yours faithfully,
Encl:- As Above

(G hans%ejemc%?ﬁgqﬁ)ms

Member Secretary &' 3+3 §~
J&K PCC
Copy to the:-
1) Sh. G. M Kawoosa, Additional Standing Counsel for UT of Jammu and
Kashmir, New Delhi for information and necessary action.
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Appeal No. 34/2024 (1.A No. 436/2024)

IN THE MATTER OF “M/s K K Industries (Ice plant) Vs Union
Territory of J&K & Ors”.

Compliance Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon'ble National Green Tribunal, order dated
16.12.2024 in Appeal No. 34/2024, titled “M/s KK Industries (Ice plant) Vs
Union Territory of J&K & Ors”.

Background:
That the Hon’ble National Green Tribunal vide order dated 16-12-2024

in Appeal No. 34/2024 issued following directions:-

“Since it is a statuary appeal therefore it is entertained.
Issue notice in Appeal No. 34/2024 and I.A. No. 436/2024 to
the respondents. The appellant is directed to serve the
respondents and file the affidavit of service at least one week
before the next hearing date. Respondents are directed to file
their response/reply by way of affidavit at least one week
before the next date of hearing through e-filing. Respondent
No. 2 is directed to produce the original record leading to the
passing of the order impugned. If any respondent directly
files the reply/affidavit without routing it through his advocate
then the said respondent will remain virtually present to

assist the Tribunal.”

Page 10of 3
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Status Report:

In compliance to the aforesaid directions of Hon’ble National Green

Tribunal dated 16-12-2024 in Appeal No. 34/2024, the following record

leading to the passing of the order impugned by the J&K Pollution

Control Committee is submitted herewith:

1. Application of Residents of Kaka Road, Nai Sadak, Habbakadal,
Srinagar / Intezamia committee, Masjid Nua, Habbakadal,
Srinagar dated 02-05-2024.

2. Online Grievance No. 999005046406 received from Hon’ble LG
Secretariat, Jammu and Kashmir .

3. Communication of Regional Director, J&K PCC Kashmir to
Divisional Officer PCC Srinagar dated 21-05-2024 directed him
to furnish a comprehensive report in light of the contents of the
complaint.

4. Notice for initiating legal action against M/s K K ICE factory by
the Regional Director, PCC Kashmir dated 25-05-2024.

5. Reply of the Proprietor Mohd Farooq of M/s K K Industries to the
Regional Director, PCC Kashmir dated 12-06-2024.

6. Closure order format prepared and furnished by the Divisional
Officer, PCC Srinagar and Regional Director PCC Kashmir dated
24-06-2024, alongwith recommendations for closure of the unit
to the Member Secretary J&K Pollution Control Committee
Jammu.

7. Communication of Regional Director PCC Kashmir 03-07-2024
to the DO PCC Srinagar for verification of claim of the unit holder

after site inspection.

Page 2 of 3 Qﬁaw
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8. Closure order issued by the Jammu & Kashmir Pollution Control
Committee vide order No. 136 JKPCC of 2024 dated 22-07-2024.

9. Communication received from the Regional Director, PCC
Kashmir dated 18-01-2025 alongwith record.

10. Copy of the DIC Registration issued by the Directorate of
Industries & Commerce Department, Kashmir dated 22-08-1996
to the unit.

11. Detail of Techno - Economic-Cum-Pre Investment Project

report of M/s K K Industries.

Prayer:
In the premises, it is therefore respectfully prayed that the report may

kindly be taken on record before the Hon’ble National Green Tribunal for

consideration.

(Gh.':msE Ea Sin h)

Member Secretary
J&K PCC

62
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MASJID NUH
A/C No.0202040100007257
IFSC Code: JAKAOGANPAT
No.736/(A-1)H (1) NUH MASJID Dated:~ 02/05/2024

leakage in
Subject:-  Urgent attention required health hazard due to the le g
Ammonia Gas from “K.K Industries Ice PUNT”

No. DKS/REG/1050-52/01 22-08-1996.

Respect Sir,

This is to bring your immediate attention to a critical issue that passes a
‘ICE
sericus threat to the health and were being of the residents in our area. The ‘IC

Factory” located on Kaka Road Nai Sarak, Habba Kadal, has been experiencing
frequent leaks of Ammonia Gas,

resulting in significant health problems for those
living in close proximity,

residents,

We the ..... community of Kaka Road Nai Sa

Prompt action te investigate the matte
Ice Factory. The safety and health of ¢

rak, Habba Kada] weSiC... to take

r and enforce the immediate closures of Kaka
he residents must be .. _sic, ..

Thank you for the keen attention

Yours Sincerely

Residence of Kaka Road Na; Sarak
Habba Kadal, Srinagar

190001

68
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To whom it may concam. QS’_

We, the residents of Kaka Road, Nai Sarak, hereby declare that we J_
have nc objection to the operation of the ice factory, which has been
in operation for the past thirty-flve years. 2
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of Grievance * Other Complamts

e ———————————————————— e ———————————— e S

fevance D 999005046406 | Grievance Date | 16/05/2024

Apél_ic_a_;t. P;:e-_ _ Inhabltams of Kak;_Roz;(;_-“ R G:;der . e H;l; i 5 |
e o mb.;}@:;n;;};m wo. | 5566644192 |
e e B s B

Address Detailg

I i % 1
| Address Linet | Nai Sarak Kaka Road Haba Kadal
| Address Line2 1
| poB |
| | e —— & [T SR —
Region ' Kashmlr Valley Dwss&on District Srinagar _
Pincode E 1 90001

Have you earlier lodge« the grievance to the above Depar!n*enl on the same subject 7

= i-- m-nla-

Altached

.eg % ted Grievance Redress and Monitoring System. Srlnagar Subject:- Urgent attention
required: Heall! -4 due to the leakage of Ammonia gas from “K K Industries lcg Plant” at Kaka Road, Nai
Sarak Haba Kagl. i espected Sir, With due respeg, we the resident of Kaka Roadf Nai Sarak Haba Kadal,
Srinagar and thigugX ¥ Masjid Committee (Noh AS) Eopy attached) bring to draw yolr kind atgention towards
the fellowing feyg|i ..' as under: That tne Ice Fagory running in Kaka Road, Nai Sarak, Hgoa Kadal,
Srinagar frequek!yge 6 aks of Ammionia gas, resulting in significant health proble for those [ing in close
proximity. - TheTapEgusage of Ammonia gas and ifs frequent leakage has not on} Eaused rgspiratory issues
but also led to grigk health co lications among the residents. - Itis pertinent entiq re that

exposure to-hig X or e irations 3 ammonig in air caygses immediate burning ofE eyes§ se, throat gnd
respiratory trac® ngs a resuitt Imdnesgung dam?e or death. Keeping in viewgof abgvea kindly dGct the

concern to takeg ..,: 1.t 2gtion in 1he mattefgand directghe owner of Ice factory to sH§t the 311 factory t8 any
other suitable pf o8 © r's faithf lly, Azad ghmad 9 644192 Abdul Rahman 046$3248 *;. ulam Ahprad

'1?006203729}( rs Le@Ahmad $7971496

. g 4.‘
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Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
Sheikh-ul-Alam Campus, Rajbagh, Near Gavernment Silk Factory, Srinagar-190008
www.jkpee.nic.net.in ~Email: regionaldirectorkmr@gmail.com, Tel/fax 0194-2311842

\/ﬁslrict Officer,

Pollution Control Committee,
District Srinagar.

No. PCC/ROK/LS/2024/ agu, Dated. ) 'J- 8}1!1

Subject:- Report on the Greivance Cell Complaint No. 999005046406

F
4

Enclosed find herewith a formal complaint bearing No. 999005046406 received from
Hon’ble LG’s Greivance Cell against M/s K. K Industries ( Ice Plant) at Kaka Road, Nai
Sadak, Habba Kadal, District Srinagar & pollution problems in respect thereof. You are hereby
directed to submit a comprehensive report in light of contents of the complaint with clear cut

recommendation, so that further course of action in the matter can be taken accordingly.

Matter treated to be as urgent. .

FR L R g a0 s | A WA A A
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Government of Jammt! @ Kashmir - é 6

J&K pollution Control Committee

Office of the regional Director Kashrmif

Sheikh-ulk-Alam complex, Rojbagh, near Government Silk Factory, Srinugar—l.‘?OOOB

www.iks ch.nic.in (email: regianaidircctorkmrgﬁlgmail.com] (Tel 0194-2135911helefax

2311842)
| =
/M/ s KAKA Ice Factory 15 tegat Notio®
At Kaka Road Nai sadak,
Habba Kadal, Srinagar (By Regd Post)

No: PCC/ROK!LSILN—I/2024I Yo D -*0? Date:- R [ b ,,1,14

subject:- Notice for initiating legal action under Envimnmenta! Laws.

., Whereas, no unit can be established or put in operation without mandaturyivaﬁd consent of this

pollution Control Committee and without proper pollution control de\_.'icesfpnilulion control
measures BS envisaged under the Water (Prevention and Control of polution) Act, 1974 and the

Air (Prevention and Control of Pollution) Act, 1981.
» Wheress, 2 formal complaint filled by residents of Kaka Road Nai Sadak, Habba

Kadal against the M/s Kaka Ice Factory-
» Whereas, the report submitted by District Officer, pollution Control Committee,Srinagar has .

revealed that you 2r€ running Ice Factory within the residential aree . un-authorizedly
without valid consent of this pallution Control Committee and that too without pollution control
devices/ pollution control measures.
. Whereas, operation of your unit without mandacory consent and without proper pollution control
devices/ pollution control measures is 2 flagrant violation of the above mentioned 1aws and is also
punishable under Section 15 of the Environment Protection Act, 1986 which siates:
mwhosoever fails 10 comply with or contravenes any of the provisions of this Act, OT the Rules
made or orders or directions issued thereunder, shall be punishab!e with impr!sonment for upto
five years of with fine upto 0né lakh Rupees, OF with both.”

Now. therefore, in hght of the above, you are hereby dirrcted to show cause within 15-days from
issuance of the present notice as to why action proposed is not taken agains! you and as to why
closure of the unit in question e not ordered. In the event of your failuie to show any

reasonable cause within notice period, action shall become obvious in the matter.

L] .
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Copy t0:-

1. District Officer, pollution Control Commitlee, Srinagar, for information and
submit the action taken report in the matter within notice period.



K. K INDUSTRIES®ea

4 $S1 unit Registeution No. 070904928/ PMT dated 22.08.96
4 Kaka Road, nai sarak, Srinagar Kashmir 190001
Email: -K kindustries7 1{@gmail.com cell. 8494007251
9419007251
)’"
Worthy Regional Director, /
J&K Pollution Control Committee,
Kashmir, Srinagar.
Subject:- Reply cum compliance on behalf of applicant undersigned 10
notice of this office issued under this office No.
PCC/ROK/LS/LN 1/ 2024/403-04 dated 25,05.2024 received
by undersigned on 30% day of May, 2024.
Respected Sir,
l The applicant most humbly submits the reply / compliance which reads
! as under:- 42l 2.4%

1. That in reply to the notice dated (supra) the undersigned most humbly
1 submits that 1 have applied in time by the mode of On-line to this office
2 through one of the wing viz. Online Consent Management & Monitoring
System on 08-05-2024. A Photostat copy of said On-line acknowledgement is
annexed herewith for kind perusal of your goodsell.

FEES- AN
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3

That the unit is formally registered with the Directorate of Industries &
Commerce under No. 070904928/PMT dated 22.08.96 {copy whereof is
enclosed fur kind perusal of your goodself).

3 That the unit is having Udyam Registration No. UDYAM-JK-21-0015027
dated 28-05-2022 with the Government of India Ministry of Micro, Sm all
and Medium Enterprises. (Copy enclosed).

45

That the unit is tiny in its nature and is producing /manufacturing ice slabs
since last 35 years and is not a big uni® which creates any sort 0 pollution
health hazardous or pollutes the air, water (environment).

o

. That actually the complainant happens to be the brother of the applicant and

has t"lf‘\.rt'*h)pf‘d personal vendetta and grudge against the applicant because of
l{m fact that the said complainant is keeping an evil eye on some property of
the applicant and that is why the complainant has filed the instant false
frivolous and concocted complaint agdinst the applicant in order to gau;
Uepate and Lo cause wrongful loss to the applicant.

%
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6. That the unit is N0 way causing any sort of poll

12. That the

mstant reply as such withdraw the notice and
tntiated against the undersigned.

. That it is noteworthy to m

complainant is the one of member of the 1
“NUH” 8A Ngj Saralk Srinagar and that i )
the letter-pad of the Masjid Sharief for utilization of the same
Innocent applicant for scttling his personal Scores with the appli
local resident are enclosed for your kind perusal)

mention here that the applicant 1§ 'é'on’dt-icting the said uni
wherein he is living alongwith his family members, h

- That the uniy remains oftenly closed for 8 'm'onths because the valley remains

under constant win ter season for long eight months during which period no
product g being manufactured. The only working  months are
May,June,. uly,August and that too without rainy days

said unit ig directly and indireétly Supporting as many as 10
familics. ' : e T

in the aforesaig context, it is most humbly requested to consider the

drop the proceedings if any

With Regards,

Yours faithfully,

Dated: 12.60.2024
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Government of Jammu & Kashmir
J&K POLLUTION: CONTROL CQM.MITEE
OFFICE OF THE REGIONAL DIRECTOR - KAS‘HM!R el
Sheikh-ul-dlam Campus,. i&ybagk hear Government Silk Factory, Srmagar—fgﬂaa«? 5

www.jkspeb.in En_m:f regionaldirectorkmr@gmail. com, Telifax 0194-231 1842

Member Secretary _ SR
JK, Pollution Control Committee bt el R
Jammu

No:- PCC/RDK/PS/2024/ 440-441 i P

Subject:-  Closure Format of M/S KK Industrles (Icf
Kadak, Snmgar

Sir, X

(Ice Plant), Kaka Road, Habba Kaddk Srmagar fumlshed by sttm
Srinagar for information and further course of action.

c] - (AA)

AN P AN o A i Coms g i B A oy
S ! —
X meMmm




At

Name of propnemr

M

‘‘‘‘‘‘‘

?‘ ‘-\'.&)Jl..‘. \‘,\M g
B e

t“mwﬁ'{u‘w\“ e —'ﬂlr .

wmmwmn-m _-W *ﬁﬂ
k SPC
3 i SR AP AU ATLS R, A8 4 it b

M

Whether matter T Ncm = :s-vued Signatory ) Date
subjudice, if yes earlier with No. and | of the E inspection. etc.
WMM el ﬂtMohw ) Name of

mmu. of ihe Coml i \ 1‘,1 SPCB

s oisional Officer

D
: _.%ﬁ"'n..._.

147
] M]ﬁﬂ&i&
- QW-0b-3W

Revised Clo-sulfe Order ¥
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. g . category as p¢
. Tiny / Large Orange (.r«u
Smatll
v/ mERTIN
<7

“of Office file No. and title

ypatfieer
1 % “QWIG M

Tt fuaedt g

Recmnmend tlicm! %

r Ut M Status of the

Consent

NiL

o s S

i ——————

_,-""'/J“ ¢ : ,
- {"!5{(\‘/ ( g :
- 4 =
T P L

15




_Gwmmwﬁﬁhmmu&mmmk =y 3 i 1

3 & K Pollution Control Board L
Office of the Regional Director Kashmir. .
Sheikh-ulk-Alam Complex, Rajbagh, near Government Silk Factory, Srinagar-190008 . .-
www.jkspeb.nic.in (email: regionaldirectorkmr@gmall.c om) (Tel 0194-213_591_:1[tel§f;ax 2311842) -

District Officer,
Pollution Control Board,.
Srinagar.

L

No: SPCB/ROK/LS/2024 | S

Subject :- Reply to Legal Notice.

Enclosed hérewith reply to the Legal Notice: submitted by
Prop; of M/s K.K.Industries at kaka Road Nai Sarak Habba kadal, Srinagar. You are
directed to verify the claim of the unit holder after spot inspection and submit your
report within 10 days along with the consent status of the Unit. A

Encl: as above

¢ 2 x
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex || Sitk Factory Road
Transport Nagar, Jammu, 180 008 || Rajbagh, Srinagar. 190 008

Tel - 0191-2476927: mail - membersecretaryjkspch@gmail com

Subject: Closure of K K Industries (Ice Plant) Kak Raod, Nai Sadak Habba
Kadal- District Srinagar

Order No. : \Ah JK PCC of 2024
Dated : YN /07 /2024
Whereas, Whereas, no activity having bearing on environment can be set up or put in
operation, without the prior consent of the Pollution Control Committee as warranted under
Section 25/26 and Section 21 of the Water (Prevention and Control of Pollution) Act

1974 and Air (Prevention and Control of Pollution) Act, 1981 respectively and;

Whereas, Ice plant is categorized as Orange Category activity on the basis of
pollution potential, for the purpose of seeking the consent from the JK Pollution

Control Committee and;

Whereas, Ice plant under the name and style of M/s K K Industries (Ice
Plant) Kak Raod, Nai Sadak Habba Kadal- District Srinagar is in operation in
flagrant violation of above said requirements of law without obtaining consent from
the J&K Pollution Control Committee, and operation of the ice plant in its present

status can prove detrimental to human health and environment and;

Whereas, pressing complaints against the operation of the ice plant have been

received from LG’s Grievance Cell, which have been verified at site as genuine and;

Whereas, fresh inspection was carried out by the Divisional Officer, Pollution
Control Committee Srinagar on 20-05-2024, reporting that the status of the ice plant
remained unchanged. Regional Director, Pollution Control Committee Kashmir

confirmed the inspection report of Divisional Officer, PCC Srinagar and accordingly

recommended it for closure and;

Whereas, the ice plant in question cannot be allowed to operate with above
status as the operation can prove detrimental for human health and environment

besides being in flagrant violation of laws governing environmental protection.

ot
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Now therefore in exercise of powers vested with J & K Pollution Control Board
under Section 33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and
Section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the following

directions are hereby issued:-

i. Deputy Commissioner/ District Magistrate, Srinagar is directed to close down
the Ice Plant of Mr. Mohammad Farooq Matta under the name and style of M/s
K.K. Industries (ice Plant) Kaka Road, Nai Sadak, Habba Kadal- Srinagar
immediately.

ii. Director Industries and Commerce, Srinagar is directed to deregister the Brick
Kiln, if registered.

iii. Executive Engineer, (KPDCL) Electric Division, Srinagar is directed to disconnect
the electric supply to above said ice plant.

iv. Executive Engineer, PHE, Srinagar is directed to disconnect the water supply
to the above said ice plant.

v. Mr. Mohammad Farooq Matta, Prop. M/s K.K. Industries (ice Plant) Kaka
Road, Nai Sadak, Habba Kadal- Srinagar is directed to cease the operation of

the unit forthwith.
(Ghansha%éin(;c)jm%

Issued with the Approval of Competent Authority.
Member Secretary '/

ST’
J&K PCC
No:- JK PCB/LSK/7507842/2024)‘ \_\g\,\-.\{{g
Dated:-22./07/2024
Copy to the:-

i. Deputy Commissioner/ District Magistrate, Srinagar for information and necessary
action.

ii. Director Industries and Commerce, Srinagar for information and necessary action.

iii. Regional Director, PCC, Kashmir for information and follow up action within a
fortnight.

iv. Chief Engineer, Kashmir Power Distribution Corporation Ltd. (KPDCL), Kashmir for
information and necessary action,

v. Chief Engineer, PHE Kashmir for information and necessary action .

vi. Executive Engineer, (KPDCL) Electric Division, Srinagar for information and necessary
action.

vii. Executive Engineer, PHE Division, Srinagar for information and necessary action.

viii. Divisional Officer, PCC, Srinagar for information and with the direction to follow up
and get the closure order implemented through District Administration.

ix. I/c Web site Pollution Control Committee Jammu for uploading the closure order

X.  Mr Mohammad Farooq Matta Prop. M/s K.K. Industries (ice Plant) Kaka Road, Nai
Sadak, Habba Kadal- Srinagar for compliance.



Jovernment of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
" Sheikh-ul-Alam Campus, Rajbagh. Near Government Silk Factory, Srinagar-190008 :
www.jkspeb.in  Email: :'egr‘arm;'a’:'rec:!m*kn;.-':k::'smm.-."f.L'f)m. Tel/fax 0194-2311842 o
\“““The Member Secretary,

} & K Pollution Control Committee,

Jammu.

No: PCC/ROK/LS (NGT)/2025/ D G- Yp Date:- /B/ pl } 502

Subject: - Appeal No. 34/2024 (I.A.No. 436/2024) M/s K.K. Industries (Ice Plant), Kaka Road, Nai
Sadak, Habba Kadal, Srinagar V/s Union Territory of J & K & Ors.”

Sir,

The afore-titled Appeal is filed under Section-16 of the NGT Act, 2010 by one Sh.
Mohammad Farooq, Proprietor of M/s K.K.Industries (Ice Plant) before the Hon’ble
National Green Tribunal whereby, the Appellant, in addition to quashment of the impugned
order bearing No. 136 JK PCC of 2024 dated 22-07-2024 issued by the Respondent No. 2
(Member Secretary, JKPCC) against operation of the afore-said unit is inter alia seeking
direction against the respondents to allow operation of the unit in question under “Green
Category” at the specified location, and if found necessary, the Appellant be grant
permission to relocate the unit to another industrial area. The Hon'ble NGT while
considering the entire matter has directed the respondents particular Respondent No. 2 to
produce the original record leading to the passing of the order impugned and file the
response/reply in the matter atleast one week before the next date of hearing fixed on
07-02-2025 is apparent on perusal of the Notice dated 20-12-2024 (copy whereof is
enclosed herewith) issued by the Hon’ble NGT. Accordingly, the instant case is hereby
submitted for further course of action required in the matter please. The petition copy and
-ase related documents are also enclosed.

\\.\OC:\:\:\&Z? ?’:*;Zglt;‘qplmrectdr,
s B . shmir. -\
(y [ - \r"‘/ PT% o

" i
I

>
-

Copy to:-
1. ALO, JK PCC, Srinagar for information and necessary action.

SCA)( AN
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 2024
IN THE MATTER OF:-
M/S KK Industries (Ice Plant)
....Appellant
Versus
Union Territory of J&K and Ors.
...Respondent

I

B T

M M.A. NO. 2024
\y--| U/v (An application for Ex-Parte Stay)

Y SEE IDE THE EX

ADVOCATE FOR THE APPLICANT: ANILENDRA PANDEY
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 2024
INDEX
IN THE MATTER OF:
M/S KK Industries (Ice Plant)
Iersus
Union Territory of J&K and Ors.
COMPILATION —1
Sr. No. Particulars
1. | Memo of Party
2. | List of Dates & Events
3. | Appeal with affidavit
4. | Impugned Order:
Copy of order dated:22.07.2024, Order No. 136 JK
PCC of 2024 passed by respondent no.
______ e TN T ——
Sr. No. Particulars
1. | Annexure A-1: A
Copy of Relevant Portions of “Classification of
Industrial Sectors into Red, Orange, Green and White
Categories”, issued by Central Government.
2. | Annexure A-2:
Copies of the applications as also NOC issued in
favour of Appellant
3. | Annexure A-3:
Copy of Complaint.
4. | Annexure A-4:
Copy of a show cause notice dated:25.05.2024, bearing
No: PCC/ROK/LS/LN-1/2024/403-09.
5. | Annexure A-5:

A

Copy of the reply of the Show cause Notice
dated:25.05.2024, bearing No: PCC/ROK/LS/LN-
1/2024/403-09 and also the receipt thereof.

....Appellant

Respondents

Pg. No.

27-67

68-70

71

72-75
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6. | Annexure A-6:
Copy of the reply of the Show cause Notice and also | /6-77
the receipt thereof.
7. | Annexure A-7: 78
Copy of the undertaking so submitted before the
respondents.
- 8. | Annexure A-8:
Copy of Writ Petition (Civil) bearing No. 1593/2024. | 79-97
9. | Annexure A-9:
Copy of order dated:24.07.2024 passed by Hon’ble 98-101
High Court of Jammu & Kashmir and Ladakh at
Srinagar in WP(C) bearing No. 1593/2024
10. | Vakalatnama 102
®“3*“”’('
Applicant
Through
Anilendra Pandey
Counsel for the Applicant
C-32, Gurudwara Road,
B & C Block,
Vikas Nagar Ext., Uttam Nagar,
New Delhi-110059
Mob. No. 9868259532
Email:apandeyadvsc@rediffmail.con
Place: New Delhi

Date 17082024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Versus
Union Territory of J&K through, Regional
Director, J&K Pollution Control Board, Sheikh
ul-Alam Complex, Rajbagh, Srinagar.
Email: regionaldirectorkmr@gmail.com
Member Secretary, J&K Pollution Control
Board, Transport Nagar, Narwal,
Jammu/Sheikh ul-Alam Complex, Rajbagh,
Srinagar
Email: membersecretaryjkspcb@gmail.com

. Director Industries & Commerce, Kashmir

Sanat Ghar, Bemina

Srinagar Kashmir- 190018

Email: director—indusu-ies@ik.gov.in
Deputy Commissioner,

Amar Niwas Complex, Tankipora,
Srinagar-190001

Email: Id: dscgr-jk@nic.in

. Executive Engineer (KPDCL) Electric Division,

Jahangir Chowk, Srinagar
Email: xtendstd1@gmail.com
Executive Engineer, PHE,
Hazuri Bagh, Srinagar
Xenphecity ] @gmail.com

Through

Place: New Dedhi

Date :

| 12024

APPEAL NO. 2024
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IN THE MATTER OF:
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Through its Proprietor
Mohammad Farooq
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Anilendra Pandey

Counsel for the Applicant
C-32, Gurudwara Road,

B & C Block,

Vikas Nagar Ext., Uttam Nagar,

Email: e

New Delhi-110059

Mob. No. 9868259532
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SYNOPSIS

That the present Appeal is being filed to quash the impugned order no.
136 JK PCC of 2024 dated:22.07.2024 issued by respondent no.2; seeking

direction against the respondents to grant permission in favour of the

Applicant to continue operating the ice plant, in accordance with the Green

Category norms and environmental regulations, and if found necessary, grant

permission for the Appellant to relocate the unit to another industrial area
within the specified timeframe, in accordance with the undertaking previously

- given by the Appellant.

I

LIST OF DATES

22.07.2024

That on dated:22.07.2024 the respondent no.2 passed an order
bearing Order No. 136 JK PCC of 2024 against the Appellant Firm
for closure of the unit.

08.05.2024

That, the Applicant in order to have renew of the license applied
issuance of consent to operate vide Application No.4624268
under Green Category but no action was taken..

29.06.2024

The Appellant again made an application under application
No.4740996 under Green Category and submitted all the
documents including copy of valid DIC registration certificate,
Land revenue papers, Udyam Certificate, Project report and site
plan and the requisite fee was also paid. The Appellant also
submitted NOC which was received from the residents of the area.
As already submitted that the ammonia gas used in the ice factory
is the same gas used in local refrigerators and freezers as such the
ice unit run by the Appellant falls under "Green category as
defined by environmental regulations, indicating minimal
potential for pollution and a generally environmentally benign
nature.

02.05.2024

That, a complaint was filed against the Appellant unit by some
persons on the ground that the rapid usage of ammonia gas and its

(@\ }.\Em”ﬁ( ‘
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frequent leakage has not only caused respiratory issues but also
led to serious health complications among the residents.

|‘ That earlier also a complaint came to be filed against the
| Appellant unit by some disgruntled persons through Grievance
| Cell and in this connection, the Pollution control Board replied

' that the "Unit comes under Green Category (least polluting unit).
|
That, it is respectfully submitted following the complaint, a show

25.05.2024 | cause notice was issued to the Appellant, bearing No:
PCC/ROK/LS/LN-1/2024/403-09 dated 25-05-2024 by the

| respondent No.2, stating therein that no unit can be established or

| put in operation without the mandatory and valid consent of the

' Pollution Control Committee and without proper pollution control

|‘ devices or measures as required under the Water (Prevention and

iControl of Pollution) Act, 1974, and the Air (Prevention and

 Control of Pollution) Act, 1981.

............. N S —— e _ W
12.06.2024 \ That, in response to the notice, the Appellant submitted a reply to

 the show cause notice, stating therein that the Appellant had
applied in a timely manner for the requisite consent through the
' Online Consent Management & Monitoring System 08-05-2024
|| and provided a photocopy of the acknowledgment.

——

53073024 That on dated:23.07.2024, the appellant filed a Writ Petition
' bearing No. 1593/2024 before the Hon’ble High Court of Jammu

I| & Kashmir and Ladakh at Srinagar against the present impugned
order.

24.07.2024 | That on dated: 24.07.2024 the Hon’ble High Court in WP(C)
bearing No. 1593/2024, dismissed the petition with liberty to

| prefer an appeal before the Nation Green Tribunal.

'|
| Hence, the present Appeal. B
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

APPEALNO. ~— -- 2024
IN THE MATTER OF:
M/s K.K. Industries (Ice Plant)
Through its Proprietor
Mohammad Farooq
R/o. Kaka Road, Nai Sadak, Srinagar

... Appellant
Versus

1. Union Territory of J&K through, Regional

Director, J&K Pollution Control Board, Sheikh

ul-Alam Complex, Rajbagh, Srinagar.
2. Member Secretary, J&K Pollution Control
Board, Transport Nagar, Narwal,
Jammu/Sheikh ul-Alam Complex, Rajbagh, Srinagar
Director Industries & Commerce, Kashmir, Srinagar
Deputy Commissioner Srinagar,
Executive Engineer (KPDCL) Electric Division, Srinagar
Executive Engineer, PHE Srinagar

AW

... Respondents

ekt

Appellant

Anilendra Pandey

Counsel for the Applicant

C-32, Gurudwara Road,

B & C Block,

Vikas Nagar Ext., Uttam Nagar,

New Delhi-110059

Mob. No. 9868259532
Email:apandeyadvsc@rediffmail.com

Through

Place: New Delhi
Date :17 /08 /2024
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APPEAL UNDER SECTION 16 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010

DETAILS OF APPLICATION

1. Particulars of the cause of action, for which the application is made:-

That the present Appeal is being filed under section 16 of National-
Green Tribunal Act, 2010 to quash the impugned order no. 136 JK PCC of
2024 dated:22.07.2024 issued by respondent no.2; seeking direction against
the respondents to grant permission in favour of the Appellant to continue
operating the ice plant, in accordance with the Green Category norms and
environmental regulations, and if found necessary, grant permission for the
Appellant to relocate the unit to another industrial area within the specified
timeframe, in accordance with the undertaking previously given by the

Appellant.

2. Jurisdiction:-

The applicant declares that the subject matter of the instant Appeal,
against which he wants redressal, is well within the jurisdiction of this Hon’ble
Tribunal. It is to submit that respondents are under territorial jurisdiction of

this Hon’ble Tribunal. It is to submit that after retirement appellant is living

in Srinagar at the address given above.

3. Limitation:- ‘ o
That the present Appeal is being filed seeking a direction to the

respondent to grant permission in favour of the Applicant to continue

operating the ice plant, in accordance with the Green Category norms and

£
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environmental regulations. It is to submit that cause of action is still in

existence that till now

the respondents have not granted permission to the Appellant to continue
operating the ice plant which they should and since cause of action is still in
| existence, the application is filed well within limitation period as prescribed

for the same.

4. Facts of the case:-
4.1That the Appellant is a domicile of Union Territory of J&K, as such,

is in law competent to maintain the present writ petition before this
Hon'ble court for the enforcement of his legal, fundamental and
statutory rights guaranteed to him under the Constitution of India and

rules framed there under.

4.2That, the Appellant Firm comes under Green Category of
Classification of Industrial Sectors for which no prior permission of
the respondents required; however, the respondent no.2 passed an
order to close the unit wrongly considering the unit in Orange category.
Copy of Relevant Portions of “Classification of Industrial Sectors into
Red, Orange, Green and White Categories”, issued by Central

Government is annexed hereto and marked as Annexure A-1.

4.3That, the Appellant is aggrieved of Order No. 136 JK PCC of 2024
dated 22/07/2024, as the same is not in accordance with law and has
been issued without providing the Appellant an opportunity to be
heard. The order has been passed in violation of the principles of

natural justice, particularly the right to a fair hearing, as enshrined

™
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under Article 14 of the Constitution of India. The Appellant asserts

that the closure of the ice plant, disconnection of electricity and water

supply. and deregistration of the unit have been directed without
proper notice or an opportunity to present his case. This abrupt action
has caused significant financial loss and operational disruption to the
Appellant, who has been compliant with all environmental regulations
and was willing to take corrective measures as required, hence the

petition.

4.4That, the Appellant has been operating and running a registered unit

of "ice plant" for the last 35 years for manufacturing ice slabs and

having been established decades back after due approval and
permission of the Competent Authority and presently is being run
under the license issued by the competent authority in his name. The
unit operated by the Appellant falls under the "Green category" as
defined by environmental re gulations, indicating minimal potential for
pollution and a generally environmentally benign nature. Industries in
this category have low environmental impacts and are subject to fewer
regulatory requirements compared to those in the Orange or Red
categories, which have moderate and high pollution potential,
respectively. As a Green category unit, the Appellants operation
benefits from simplified consent procedures and is typically not
subjected to stringent environmental clearances Orf comprehensive
pollution control measures mandated for more polluting iﬂdustﬁes.
This classification makes the unit's adherence to sustainable practices,
minimal environmental impact, compliance ~ with essential
environmental standards, and commitment 1o maintaining a low

ecological footprint.
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That, the respondent Pollution control Board, which has been
assigned with the task and responsibility of ensuring of compliance of
Pollution Control norms and guidelines and vested with the powers of
issuance of NOC. The Appellant ensures proper compliance of the
pollution norms and upon expiry of the pollution certificate, has

applied for the renewal of pollution certificate from time to time.

4.6That, the Applelant in order to have renew of the licence applied

issuance of consent to operate vide Application No.4624268 under
Green Category but no action was taken. The Appellant again made an
application under application No.4740996 under Green Category and
submitted all the documents including copy of valid DIC registration
certificate, Land revenue papers, Udyam Certificate, Project report and
site plan and the requisite fee was also paid. The Appellant also
submitted NOC which was received from the residents of the area. As
already submitted that the ammonia gas used in the ice factory is the
same gas used in local refrigerators and freezers as such the ice unit
run by the Appellant falls under "Green category as defined by
environmental regulations, indicating minimal potential for pollution
and a generally environmentally benign nature. Copies of the
applications as also NOC issued in favour of Appellant are annexed
hereto and marked as Annexure A-2.

4.7That, a complaint was filed against the Appellant’s unit by some

persons on the ground that the rapid usage of ammonia gas and its
frequent leakage has not only caused respiratory issues but also led to
serious health complications among the residents. It is submitted that
the signatory of the complaint are those persons who had already given
NOC in favour of the Appellant. Copy of complaint dated:02.05.2024
is annexed hereto and marked as Annexure A-3.
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4.8That, it is respectfully submitted following the complaint, a show
cause notice was issued to the Appellant, bearing No:
PCC/ROK/LS/LN-1/2024/403-09 dated 25.05.2024 by the respondent
No.2, stating therein that no unit can be established or put in operation
without the mandatory and valid consent of the Pollution Control
Committee and without proper pollution control devices or measures
as required under the Water (Prevention and Control of Pollution) Act,
1974, and the Air (Prevention and Control of Pollution) Act, 1981. The
notice alleged that the Applicant was operating the ice factory within
a residential area without valid consent and without proper pollution
control measures, in violation of the aforementioned laws. The notice
further cited Section 15 of the Environment Protection Act, 1986, and
directed the Appellant to show cause within 15 days as to why the
proposed action, including the potential closure of the unit, should not
be taken. Copy of a show cause notice dated:25.05.2024, bearing No:
PCC/ROK/LS/LN-1/2024/403-09 is annexed hereto and marked as
Annexure A-4.

4.9That, in response to the notice, the Appellant submitted a reply to the
show cause notice, stating therein that the Appellant had applied in a
timely manner for the requisite consent through the Online Consent
Management & Monitoring System 08-05-2024 and provided a
photocopy of the acknowledgment. The unit is formally registered
with the Directorate of Industries & Commerce and pOSSesses Udyam
Registration with the Ministry of Micro, Small and Medium
Enterprises. The ice factory s a small-scale operation that has been in
existence for 35 years without causing any pollution hazardous to
health or the environment. The complaint lodged against the Appellant
is motivated by personal vendetta from the Appellant's brother, aiming

to cause wrongful loss. The ice unit does not pose any health hazards,
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and operates only during certain months of the year and all mandatory

safety devices have been installed and permissions from relevant
!

authorities have been secured and as such withdrawal of the notice.
Copy of the reply dated:12.06.2024, of the Show cause Notice
dated:25.05.2024, bearing No: PCC/ROK/LS/LN-1/2024/403-09 and
also the receipt thereof, is annexed hereto and marked as Annexure

A-S.

4.10 That, the Appellant was directed to submit an affidavit at the time of

filing application for consent, with the undertaking that in case the unit
is not found feasible as per norms, of Pollution Control Board, the
Applicant shall shift the unit after 60 days to any other industrial area.
Copy of the undertaking so submitted before the respondents is
annexed hereto and marked as Annexure A-6.

4.11 That, earlier also a complaint came to be filed against the Appellant's

unit by some disgruntled persons through Grievance Cell and in this
connection, the Pollution control Board replied that the "Unit comes
under Green Category (least polluting unit). The unit holder has
applied for online consent and has submitted an affidavit where under
he has undertaken that he will shift the unit to some feasible site within
a period of two months. Copy of the reply so submitted by Pollution
Control Board in response to the complaint filed, on Grievance Cell,
is annexed hereto and marked as Annexure A-7.

4.12 That, the Appellant states and submits that he has provided all the

requisite documents to the respondents, including the NOC from the
Srinagar Municipal Corporation, the registration certificate from the
Directorate of Industries and Commerce (DIC), and reports from
various field agencies and other documents. Despite fulfilling all

necessary documentation requirements, the respondents have failed to
duly consider these submissions.

Ak~
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4.13 That, the Appellant further submits that the months of June, July,
August, and September constitute the peak season for the production
of ice slabs, and consequently, the unit operates primarily during these
four months. The closure of the unit during this critical period has
inflicted severe financial losses on the Appellant.

Moreover, the respondents have not taken into account
the detailed reply filed by the Appellant in response to the show
cause notice. No opportunity for a hearing was provided to the
Appellant, which is a gross violation of the principles of natural
justice. The decision to close down the Appellant's unit appears
to be based on a fabricated complaint and was made without
reflecting upon or considering the substantive points raised in the
Appellant's reply. The closure order was issued abruptly and
directly, without addressing any of the Appellant's justifications
or the merits of his case.

The petitioner also undertakes to shift the unit to
another industrial area within 60 days should the unit be found
non- compliant with the required norms. The Appellant submits
that his unit complies with all environmental regulations and
poses 10 hazardous pollution, as it falls under the Green
Category, indicating minimal pollution potential.

4.14 That, an inspection allegedly conducted on 20-05-2024 claimed that
the ice plant remained unchanged. However, the Appellant had no
knowledge of this inspection, was not :nformed about it, and no officer
or official visited the site after the Appellant had applied for the
necessary permissions. The respondents proceeded with the closure of

the unit without providing any prior information to the Appellant.

11
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It is pertinent to note that the area where the Appellant's
unit is located is a commercial zone, housing various
establishments such as hotels, garages, and other industrial units.
This fact further clears the arbitrary nature of the respondents’
actions in closing down the Appellant's unit.

4.15 That on dated:23.07.2024, the applicant filed a Writ Petition bearing
no. 1593/2024 before Hon’ble High Court of Jammu & Kashmir and
Ladakh at Srinagar against the present impugned order, however on
dated: 24.07.2024 the Hon’ble High Court in WP(C) bearing No.
1593/2024, dismissed the petition with liberty to prefer an appeal
before the Nation Green Tribunal under law.

Copy of Writ Petition (Civil) bearing No. 1593/2024 is
annexed hereto and marked as Annexure P-8.

Copy of order dated:24.07.2024 passed by Hon’ble High
Court of Jammu & Kashmir and Ladakh at Srinagar in WP(C)
bearing No. 1593/2024 is annexed hereto and marked as Annexure
P-9.

5. Grounds for reliefs (s) with legal provisions, if any:

s

5.1For that the Appellant Firm comes under Green Category of
Classification of Industrial Sectors for which no prior permission of
the respondents required, however the respondent passed an order to
close the unit wrongly considering the unit in Orange Category.

3.2 For that in case of any eventuality, the appellant has written various

notices to the respondents regarding the same which were
unanswered by the respondents.

5.3 For that the actions of the respondents is apparently malafide and
requires interference of this Hon’ble Tribunal.

= p i
JAND
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5 4For that, the impugned Order No. 136 JK PCC of 2024 dated
22/07/2024 has been passed without providing the Appellant an
opportunity to be heard, thereby violating the principlés of natural
justice. The right to a fair hearing is a fundamental principle under
Article 14 of the Constitution of India. The abrupt closure of the
Appellant's unit, without proper notice or an opportunity to present
his case, is unjust and arbitrary.

5.5 For that, the Appellant has submitted all necessary documents,
including the NOC from the Srinagar Municipal Corporation,
registration certificate from the Directorate of Industries and
Commerce (DIC), reports from various field agencies, and other

relevant documents. The respondents have failed to duly consider

these submissions, which reflects a lack of due diligence and

procedural fairness.

5 6 For that, the closure of the Appellant's ice plant during the peak
season of June, July, August, and September has caused significant
financial losses and operational disruptions. The unit operates
primarily during these four months, and the abrupt closure has
inflicted severe economic harm on the Appellant.

5.7 For that, the respondents acted on the basis of a complaint without
conducting a proper and thorough investigation. The closure of the
Appellant's unit was ordered without validating the authenticity of
the complaint or the evidence presented. The respondents have failed
to apply their mind to the facts and circumstances of the case. The
decision to close the unit appears to be mechanical and arbitrary,
without proper consideration of the Appellant's compliance with

environmental norms, the minimal pollution potential of the unit, and

the adverse economic impact of the closure. It is apt to mention here
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that a previous complaint filed through the Grievance Cell was
resolved in favour of the Appellant, with the Pollution Control Board
acknowledging that the unit falls under the Green Category,
supporting the Appellant's claim of compliance with all

environmental norms and regulations.

5.8 For that, the action taken by the respondents is disproportionate to

the alleged non-compliance. Even if there were any minor lapses, the
respondents should have provided an opportunity for the Appellant
to rectify them rather than ordering an immediate closure, which has
severe financial and operational repercussions. The Impugned order
seems to be influenced by extraneous considerations and bias,
particularly the personal vendetta alleged by the Appellant. Such a
prejudiced decision cannot be sustained under law and violates the
Appellant's right to a fair and impartial administrative process.

5.9 For that, the respondents failed to consider mitigating factors such

as the Appellant's long history of compliance, the minimal
environmental impact of the ice pl":int, and the Appellant's willingness
measures. Ignoring these factors reflects a lack of balanced Jjudgment
and fairness in the decision-making process. It is submitted that the
closure order contradicts the government policies aimed at promoting
small-scale industries and sustainable industrial practices. The
Appellant's ice plant, being a Green Category unit, aligns with these
policies, and its closure weakens the government's efforts to support

environmentally compliant and economically viable industrial units

5.10 For that, the Appellant has shown readiness to relocate the

unit if necessary by submitting an affidavit and has undertaken to
shift the unit to another industrial area within 60 days if found non-

compliant with pollution contro] norms/environmental norms. This

14
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willingness to cooperate and take corrective actions should have been
considered by the respondents before passing the closure order,
thereby providing a pathway for rehabilitation rather than punitive
measures. The alleged health hazards from the use of ammonia gas
are unfounded, as the same gas is commonly used in household
refrigerators and freezers. The Appellant has complied with safety
standards, and there is no immediate health risk posed by the

continued operation of the unit.

5.11 For that, the procedure followed by the respondents in Issuing
the closure order is riddled with irregularities, including lack of
proper notice, failure to provide a fair hearing, and non-compliance
with statutory requirements. The respondents have exercised their
power in an arbitrary and capricious manner adequate justification or
adherence to the principles of administrative fairness and justice.
Such arbitrary use of power is contrary to the rule of law and needs
to be rectified by this Hon'ble Court.

512 For that, the respondent’s decision to close down the
Appellant's unit appears to be based on a fabricated complaint,
allegedly motivated by personal vendetta from the Appellant's
relatives. The complaint lacks merit and should not have been the
basis for such a drastic action without thorough investigation and
consideration of the Appellant's detailed reply. Though the
Appellant's unit falls under the Green Category, indicating minimal
potential for pollution, the unit complies with all er_wironmental
regulations and poses no hazardous pollution. The Applicant has

undertaken to shift the unit to another industrial area within 60 days
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if found non- compliant, further reflecting his obligation to adhering
to all norms.

313 For that, an inspection allegedly conducted on 20- 05-2024
claimed that the ice plant remained unchanged. However, the
Appellant was neither informed about this inspection nor aware of it.
No officer or official visited the site after the Appellant applied for
the necessary permissions. The respondents proceeded with the
closure of the unit without providing any prior information to the
Appellant, which is a clear breach of procedural fairness. As already
submitted that the area where the Appellant's unit is located is
commercial zone, housing various establishments such as hotels
garages and other industrial units. This fact further clears the arbitrary
nature of the respondents’ actions in closing down the Appellant's
unit.

5.14 For that the Appellant reserves the right of taking additional
pleas at the time of hearing of the case.

S.15 Any other ground by the permission of this Hon’ble Tribunal.

6. Details of Remedies Exhausted:-

The appellant declares that no departmental remedy lies in the matter,
however the applicant has already preferred sufficient number of
communications seeking redressal of his grievances but nothing has been

done by the respondents hence the present O.A. is being filed.

7. Matters not previously filed or pending with any other Court of Jaw:-

i,

(A

16
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The appellant further declares that he has previously filed a Writ Petition
before Hon’ble High Court of Jammu & Kashmir and Ladakh at Srinagar
against the present impugned order, however on dated: 24.07.2024, the
Hon’ble High Court dismissed the petition with liberty to prefer an appeal
before the Nation Green Tribunal under law. Presently, any ‘proceedings

against the present impugned order is not pending in any court of law.

8. Reliefs Sought:-

The applicant prays that this Hon’ble Tribunal may kindly be pleased to;

a) Quash the impugned order dated: 22.07.2024 issued by respondent
no.2;
b) pass order or direction as deem fit and proper in the interest of

justice.

9. Interim relief, if any, prayed for:-

LAl
daws

\w

The appellant prays that this Hon’ble Tribunal may kindly be pleased to;

a) Stay the operation of the impugned order dated: 22.07.2024 Issued

by respondent no.2;

b) pass order or direction as deem fit and proper in the interest of

justice. !

P

A
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lﬁ.The application filed Through counsel

Place: New Delhi
Date: / /2024

ll.Postal Order No.

12. List of Enclosure:-

Place: New Delhi
Date : 17 /08 /2024

@

Appellant

Anilendra Pandey

Counsel for the Applicant

C-32, Gurudwara Road,

B & C Block,

Vikas Nagar Ext., Uttam Nagar,

New Delhi-110059

Mob. No. 9868259532
Email:apandeyadvsc@rediffmail.com

Through

As per index
QY
Appellant
Through
Anilendra Pandey

Counsel for the Applicant

C-32, Gurudwara Road,

B & C Block,

Vikas Nagar Ext., Uttam Nagar,

New Delhi-110059

Mob. No. 9868259532
Email:apandeyadvsc rediffmail.com
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VERIFICATION

I, Mohammad Farooq S/o. Ghulam Qadir R/o: Kaka Road Nai Sadak, Srinagar
do hereby verify that the contents of paras 1 to 4 and 1 to 4 are true to my personal
knowledge and those of paras 5-10 is true on the basis of legal advice, which I

believe to be true. No part of it is false and nothing rpaterial has been concealed.

Signed and verified this .... day of August, 2024 at
Place:
Dated: 17/08/2024

@&‘”’f |

Signature of the Appellant

19
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BEFORE THE HON‘BLE HIGH COURT OF JAMMU & KASHMIR AND
LADAKH AT SRINAGAR

In the case of:-

1.

3
-

WP(C)No.____ /2024

MEMO OF PARTIES:

M/s K.K. Industries (Ice Plant)
Through its prop.

Mohammad Farooq

aged 53 years

S/0. Ghulam Qadir

R/o: Kaka Road Nai Sadak, Srinagar.

...Petitioner
Versus

Union Territory of J&K through, Regional
Directer, J&K Pollution Control Board, Sheikh
ul-Alam Complex, Rajbagh, Srinagar.

. Member Secretary, J&K Poliution Control

Board, Transport  Nagar, Narwal,
Jammu/Sheikh ul-Alam Complex, Rajbagh,
Srinagar.

Director Industries & Commerce, Kashmir
Srinagar,

Deputy Commissioner Srinagar.

Executive Engineer (KPDCL) Electric Division
Srinagar.

Executive Engineer, PHE Srinagar.

«.Respondents

Petitioner through Counsel

: dvocate)
x Assoclates
What's 0. 9819400158;
E-mail Id No.mifsuhail20@gmail.com
Lic. NO. 87272005

T T S—
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BEFORE THE HON’BLE HIGH COURT OF JAMMU & KASHMI ‘D
LADAKH AT SRINAGAR

WP (C) No. J202<
In the case of:-

M/s K.K. Industries (Ice Plant)
Versus

Union Territory of J&K & ors

In The Matter Of:- Sequence of Dates and Events:

| Annexure-I - Copy of impugned order dated 22-07-2024
| Annexure-1I- Coples of the applications as also NOC issu
i In favour of petitioner

{ Annexure-I1I- Copy of complaint

% Annexure-IV- Copy of notice

| Annexure-V- Copy of the reply as also the receipt thereof
| Annexure-VI- Copy of the undertaking
Annexure-VII- Copy of the reply submitted on Grievar

_Cell by Pollution Control Board in response to the complza
(filed.

Petitioner
Through Counsel

What's App No. 941940015¢
E-mail 1d No.mirsuhail20@gmaii n
Lic. NO. 872/2005
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BEFORE THE HON'BLE HIGH COURT OF JAMMU & KASHMTR aND
LADAKH AT SRINAGAR

WP (C) No. /2024
In the case of:-
M/s K.K. Industries (Ice Plant)
Versus
Union Territory of J&K & ors
In the matter of:- SYNOPSIS:

That the petitioner is aggrieved of Order No. 136 JK PCC of
2024 dated 22/07/2024,_as the same is not in accordance with
law and has been- issued without providing the petitioner an
opportunity to be heard. The order has been passed in violation of
the principles of natural justice, particularly the right to a fair
hearing, as enshrined under Article 14 of the Constitution of India.
The petitioner asserts that the closure of the ice plant,
disconnection of electricity and water supply, and deregistration of
the unit have been directed without proper notice or an
opportunity to present his case. This abrupt action has caused
significant financial loss and operational disruption to the
petitioner, who has been compliant with all environmental
regulations and is willing to take corrective measures as required,
hence the petition

Petitioner
Through Counsel

ir Suhail (Advocate)
’.-"
& Associates
What's App No. 9419400158;
E-mail Id No.mirsuhallzo@gmall.com
Lic. NO. 872/2005
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BEFORE THE HON'BLE HIGH COURT OF JAMMU & KASHMIR AND
LADAKH AT SRINAGAR
WP (C)No.____ /2024

s

(MATTER PERTAINS TO DISTRICT Srinagar)

In the case of:-
M/s K.K. Industries (Ice Plant)
Through its prop.
Mohammad Farooq
aged 53 years
S/o. Ghulam Qadir
R/o: Kaka Road Nai Sadak, Srinagar.

...Petitioner
Versus

|. Union Territory of J&K through, Regional -
Director, J&K Pollution Control Board, Sheikh
ul-Alam Complex, Rajbagh, Srinagar.

Member Secretary, J&K Pollution Control

(8]

Board, Transport  Nagar, Narwal,
Jammu/Sheikh ul-Alam Complex, Rajbagh,
Srinagar.

3. Director Industries & Commerce, Kashmir
Srinagar.

4. Deputy Commissioner Srinagar. ;

5. Executive Engineer (KPDCL) Electric Division
Srinagar.

6. Executive Engineer, PHE Srinagar.

..Respondents

In the Matter of :-  Writ petition under Article 226 of the
Constitution of India for seeking
appropriate rellefs. -

MAY IT PLEASE YOUR LORDSHIPS
The petitioner most humbly and respectfulhlv submits as under:-

1. That, the petitioner is a domicile of Union Territory of J&K, as
such, is in law competent to maintain the present writ petition
before this Hon'ble court for the enforcement of his legal,
fundamental and statutory rights guaranteed to him under the
Constitution of India and rules framed there under.
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2. That, the petitioner is aggrieved of Order No. 136 JK PCC of

2024 dated 22/07/2024, as the same is not in accordance
with law and has heen issyed withayt oroviding the oetitinner
an opportunity to be heard. The order has been passed in
violation of the principles of natural justice, particularly the
right to a fair hearing, as enshrined under Article 14 of the
Constitution of India. The petitioner asserts that the closure of
the ice plant, disconnection of electricity and water supply,
and deregistration of the unit have been directed without
proper notice or an opportunity to present his case. This
abrupt action has caused significant financial loss and
operational disruption to the petitioner, who has been
compliant with all environmental regulations and was willing
to take corrective measures as required, hence the petition.
Copy of impugned order dated 22-07-2024 is placed on record

as_ Annexure-I.

That before adverting to the grounds on which the order
impugned is sought to be challenged, a brief resume of the
factual matrix is given as under:-

. That, the petitioner has been operating and running a

registered unit of “ice plant” for the last 35 vyears for
manufacturing ice slabs and having been established decades
back after due approval and permission of the Competent
Authority and presently is being run under the license issued by
the competent authority in his name. The unit operated by the
petitioner falls under the “Green category” as defined by
environmental regulations, Indicating minimal potential for
poliution and a generally environmentally benign nature.
Industries in this category have low environmental impacts and
are subject to fewer regulatory requirements compared to
those in the Orange or Red categories, which have moderate
and high pollution potential, respectively. As a Green category
unit, the petitioner's operation benefits from simplified consent

wmures and Is typically not subjected to stringent

N 39
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environmental clearances or comprehensive pollution control
measures mandated for more polluting industries. This

classification makes the unit's adherence o arickainahlo

practices, minimal environmental impact, compliance with
essential environmental standards, and commitment 1O
maintaining a low ecological footprint.

. That, the respaondent Pollution control Board, which has been

assigned with the task and responsibility of ensuring of
compliance of Pollution Control norms and guidelines and
vested with the powers of issuance of NOC. The petitlor{er
ensures proper compliance of the pollution norms and upon
expiry of the pollution certificate, has applied for the renewal
of pollution certificate from time to time.

. That, the petitioner in order to have renew of the licence

applied issuance of consent to operate vide Application
No.4624268 under Green Category but na action was taken.
The petitioner again made an application under application
No.4740996 under Green Category and submitted all the
documents including copy of valid DIC registration certificate,
Land revenue papers, Udyam Certificate, Project report and
site plan and the requisite fee was also paid. The petitioner
also submitted NOC which was received from the residents of
the area. As already submitted that the ammonia gas used in
the ice factory is the same gas used In local refrigerators and
freezers as such the ice unit run by the pe’_:ir:ioner falls under

T

"Green cétégory" as defined by én\‘rl-ronrﬁénta'i regulations,
indicating minimal potential for pollution and a generally
environmentally benign nature. Copies of the applications as
also NOC issued in favour of petitioner are collectively placed

on record as Apnexure-IL,

. That, 2 complaint was filed against the petitioner’s unit by -

|
some persons on the ground that the rapid usage of ammonia

gas and its frequent leakage has not only caused respiratory

wee but also led to serious health complications among the

"
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residents. It is submitted that the signatory of the complaint

are those persons who had already given NOC in favour of the
oetitioner, Copv of complaint ic placed nn record as

Annexure-IIT.

7. That, it is respectfully submitted following the complaint, a
show cause notice was issued to the petitioner, bearing No:
PCC/ROK/LS/LN-1/2024/403-09 dated 25-05-2024 by the
respondent No.2, stating therein that no unit can be
established or put in operation without the mandatory and
valid consent of the Pollution Control Committee and without
proper poliution control devices or measures as required
under the Water (Prevention and Control of Pollution) Act,
1974, and the Air (Prevention and Control of Pollution) Act,
1981. The notice alleged that the petitioner was operating the
ice factory within a residential area without valid consent and
without proper pollution control measures, in violation of the
aforementioned laws. The notice further cited Section 15 of
the Environment Protection Act, 1986, and directed the
petitioner to show cause within 15 days as to why the
proposed action, including the potential closure of the unit,
should not be taken. Copy of notice is place on record as

Annexure-IV.

8. That, in response to the notice, the petitioner submitted a reply
to the show cause notice, stating therein that the petitioner
had applied in a timely manner for the requisite consent
through the Online Consent Management & Monitoring System
on 0B-05-2024 and provided a photocopy of the
acknowledgment; The unit Is formally registered with the
Directorate of Industries & Commerce and possesses Udyam
Registration with the Ministry of Micro, Small and Medium
Enterprises; the ice factory is a small-scale operation that has
been in existence for 35 years without causing any pollution
hazardous to health or the environment; the complaint lodged
against the petitioner is motivated by personal vendetta. from

Eq};h: petitioner's brother, alming to cause wrongful loss; the Ice
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unit does not pose any health hazards, and operates only
during certain months of the year and all mandatory safety
devices have been installed, and permissions fram refoyant
authorities have been secured and as such withdrawal of the

notice. Copy of the reply as also the receipt thereof, is placed
on record as_Annexure-V,

. That, the petitioner was directed to submit an affidavit at the

time of filing application for consent, with the undertaking that
in case the unit is not found feasible as per nerms, of Pollution
Control Board, the petitioner shall shift the unit after 60 days
to any other industrial area. Copy of the undertaking sO
submitted before the respondents is placed on record and
marked as Annexure-VI.

10.That, earlier also 3 complaint came to be filed against the

11.

petitioner’s unit by some disgruntled persons through
Grievance Cell and in this connection, the pollution control
Board replied that the “Unit comes under Green Category (least
poliuting unit). The unit holder has applied for online consent
and has submitted an affidavit where under he has undertaken
that he will shift the unit to some feasible site within a period of
two months. Copy of the reply so submitted by Pollution
Control Board in response to the complaint filed, on Grievance
Cell, is placed on record and marked as Annexure-VIL

That, the petitioner states and submits that he has provided all
the requisite documents to the respondents, including the NOC
from the Srinagar Municipal Corporation, the registration
certificate from the Directorate of Industries and Commerce
(DIC), and reports from various field agencies and other
documents. Despite fulfilling all necessary documentation

requirements,
these submissions.

12.That, the petitioner further submits that the months of June,

July, August, and September cONSUUTE the peak season for the

the respondents have failed to duly consider:

\D)

gy
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production of ice slabs, and consequently, the unit operates

primarily during these four months. The closure of the unit
|

durina this critical oeriod has inflicted severe financial Ingenc on

the petitioner,

Moreover, the respondents have not taken into account
the detailed reply filed by the petitioner in response to the
show cause notice. No opportunity for a hearing was provided
to the petitioner, which is a gross violation of the principles of
natural justice. The decision to close down the pétitloner’s unit
appears to be based on a fabricated complaint and was made
without reflecting upon or considering the substantive points
raised in the petitioner’s reply. The closure order was issued
abruptly and directly, without addressing any of the petitioner’s
justifications or the merits of his case.,

The petitioner also undertakes to shift the unit to another
industrial area within 60 days should the unit be found non-
compliant with the required norms. The petitioner submits that
his unit complies with all environmental regulations and poses
no hazardous pollution, as it falls under the Green Category,
indicating minimal pollution potential.

13.That, an inspection allegedly conducted on 20-05-2024 claimed

that the ice plant remained unchanged. However, the petitioner
had no knowledge of this inspection, was not Informed about it,
and no officer or official visited the site after the petitioner had
applied for the necessary permissions. The respondents
proceeded with the closure of the unit without providing any
prior information to the petitioner.

It is pertinent to note that the area where the petitioner’s
unit is located is a commercial zone, housing various
establishments such as hotels, garages, and other industrial
units. This fact further clears the arbitrary nature of the
respondents' actions In closing down the petitioner's unit.

V\.
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14.That the petitioner, therefore, is aggrieved of Order No. 136 JK
PCC of 2024 dated 22/07/2024 and therefore, challenge the

same on the following amongst other grounds:

a. That, the impughed Order No. 136 JK pcc of
2024 dated 22/07/2024 has been passed without
providing the petitioner an opportunity to be
heard, thereby violating the principles of natural
justice. The right to a fair hearing is 3
fundamental principle under Article 14 of the
Constitution of India. The abrupt closure of the
petitioner's unit, without proper notice Of an
opportunity to present his case, {s unjust and
arbitrary.

b. That, the petitioner has submitted all necessary
documents, Including the NOC from the Srinagar
Municipal Corporation, registration certificate
from the Directorate of {ndustries and Commerce
(DIC), reports from various fleld agencles, and
other relevant documents. The respondents have
failed to duly conslder these submissions, which
reflects a lack of due diligence and procedural
fairness.

c. That, the closure of the petitioner's ice plant
during the peak season of June, July, August,
and September has caused significant financla!
losses and operational disruptions. The unit
operates primarily during these four months, and
the abrupt closure has inflicted severe economic

harm on the petitioner.

d. That, the respondents acted on the basis of a

\meplalnt without conducting 2 ‘proper and
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thorough investigation. The closure of the
petitioner's unit was ordered without validating
the authenticitv of the complaint or the evidenre
presented. The respondents have failed to apply
their mind to the facts and circumstances of the
case. The decision to close the unit appears to be
mechanical and arbitrary, without proper
consideration of the petitioner's compliance with
environmental norms, the minimal pollution
potential of the unit, and the adverse economic
impact of the closure. It is apt to mention here
that a previous complaint filed through the
Grievance Cell was resolved in favor of the
petitioner, with the Pollution Control Board
acknowledging that the unit falls under the
Green Category, supporting the petitioner's claim
of compliance with all environmental norms and

regulations.

That, the action taken by the respondents is
disproportionate to the alleged non-compliance,
Even Iif there were any minor lapses, the
respondents should have provided an
opportunity for the petitioner to rectify them
rather than ordering an immediate closure,
which has severe financial and operational
repercussions. The impugned order seems to be
influenced by extraneous considerations and
bias, particularly the personal vendetta alleged
by the petitioner, Such a prejudiced decision
cannot be sustained under law and violates the
petitioner's right to a falr and Impartial
administrative process.

That, the respondents failed to consider

Wigaﬁng factors such as the petitioner's long

92
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history of  compliance, the  minimal
environmental impact of the ice plant, and the
petitioner's  willinanese tn  take rorrective
measures. Ignoring these factors reflects a lack
of balanced judgment and fairness in the
decision-making process. It is submitted that the
closure order contradicts the government policies
aimed at promoting small-scale industries and
sustainable industrial practices. The petitioner's
ice plant, being a Green Category unit, aligns
with these policles, and its closure weakens the
government's efforts to support environmentally

compliant and economically viable industrial
units.

That, the petitioner has shown readiness to
relocate the unit if necessary by submitting an
affidavit and has undertaken to shift the unit to
another industrial area within 60 days if found
non-compliant with pollution control
norms/environmental norms. This willingness to
cooperate and take corrective actions should
have been considered by the respondents before
passing the closure order, thereby providing 2
pathway for rehabilitation rather than punitive
measures. The alleged health hazards from the
use of ammonia gas are unfounded, as the same
gas is commonly used in household refrigerators
and freezers. The petitioner has complied with
safety standards, and there is NO immediate
health risk posed by the continued operation of

the unit.

That, the procedure followed by the respondents
lnﬂlissuing the closure order Is riddled with
irregularities, including lack of proper notice,
failure to provide @ fair hearing, and non-

93
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compliance with statutory requirements. The
respondents have exercised their power in an
arbitrarv  and  canricious  manner  withaor
adequate justification or adherence to the
principies of administrative fairness and justice.
Such arbitrary use of power is contrary to the
rule of law and needs to be rectified by this
Hon'ble Court.

That, the respondents' decision to close down
the petitioner's unit appears to be based on 3
fabricated complaint, allegedly motivated by
personal vendetta from the petitioner's relatives.
The complaint lacks merit and should not have
been the basis for such a drastic action without
thorough investigation and consideration of the
petitioner’s  detailed reply. Though the
petitioner's unit falls under the Green Category,
indicating minimal potential for poliution, the
unit complies with all environmental regulations
and poses no hazardous pollution. The petitioner
has undertaken to shift the unit to another
industrial area within 60 days if found non-
compliant, further reflecting his obligation to
adhering to all norms.

That, an inspection allegedly conducted on 20-
05-2024 claimed that the ice plant remained
unchanged. However, the petitioner was neither
informed about this inspection nor aware of it,
No officer or official visited the site after the
petitioner applied for the necessary permissions.
The respondents proceeded with the closure of
the unit without providing any prior infarmation
to the petitioner, which is a Clear breach of
procedural faimess. As already submitted that

94



15.That the petitioner has not filed any other writ petition on the
same cause of action before any court of the count
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(1)

the area where the petitioner’s unit is located 1s
a commercial zone, housing various
pstablishments siich as hatalg  naranes, aned
other industrial units. This fact further clears the
arbitrary nature of the respondents’ actions in
closing down the petitioner’s unit.

That the petitioner reserves the right of taking

additional pleas at the time of hearing of the
case.

the Hon'ble Supreme Court of India except the present one.

16.That the petitioner has no other

ry including

available except the instant writ petition.

17.That the writ petition IS supported by affidavit.

IN THE_?REI_‘I‘_I,SES, it is therefore prayed that this

Hon'ble Courf be pleased to Issue an appropriate writ, order

or direction including one in the nature of:-

III

A Writ of CERTIORARI, Quashing the impugned
Order No. 136 JK PCC of 2024 dated 22/07/2024
issued by respondent No.2.

A Writ of Mandamus, commanding the
respondents grant permission In favour of the
petitioner to continue operating the ice plant, In
accordance with the Green Category norms and

environmental regulations.

alternate efficacious remedy

99
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Annexure IX
S.No.117
Supp. List
IN THE HIGH COURT 0F JAMMU & KASHMIR AND LADAKH
AT SRINAGAR
WP(C) 1593/2024
CM 4290/2024
Cav 1566/2024
M/S K. K. INDUSTRIES (ICE PLANT) ...Petitioner(s)/Appellant(s)

Through: Mr. Mir Suhail, Advo
" o XG s '\‘«____
FNY Vs mRan0, N
UNION TERRITORY OF-J&KAND ORS. Qi ) Respondent(s)

Through: Mr.Syed Musalb Dy.AG

o )
Mr. Zuba:rﬁ&{é? Advocate orCavea _: P:{:{\
CORAM: U& K %SH HR **ND LP\/

HON’BLE MR. JUSTICE WASWIQ NARGAL, JUDGE

ORDER
. 24.07.2024

1. Heard learned counsel for the petitioner as also learned counsel

for the respondents.

Z, From a bare perusal of section 14 of National Green Tribunal
Act, 2010, it is apparent that the Tribunal shall have jurisdiction over
all cases where a substantial question relating to environment
(including enforcement of any legal right relating to environment), is

involved and such question arises out of the implementation of the

enactments specified in Schedule 1.

3. It would also be apt to reproduce section 16 of the National

Green Tribunal Act which provides as under:

16 Tribunal to have appellate jurisdiction.—Any person
aggrieved by, --

98
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(a) an order, or decision on or after the
commencement of the National Green Tribunal Act
2010, by the appellate authority under section 28 of
the Water (prevention and Control of pollution) Act,

1974 (6 of 1974);
|

(b) an order passed, on or after the commencement of
the National Green Tribunal act, 2010, by the state
Government under section 29 of the water
(Prevention and Control of Pollution) Act,

(c) directions issued, on or after the commencement
of the National Green Tribunal Act, 2010, by a-Board,
under section 33-A of the water (prevention and
Control of pollution) Act, 1974 (6 of 1974);

(d) an order or decision made, on or after the
commencement of the National Green Tribunal Act,
2010, by the appellate authority under section 13 of
the water (Prevention and Control of pollution) Cess
Act, 1977 (36 of 1977);

(e) an order or decision made, on or after the
commencement of the National Green Tribunal Act,
2010, by the state Government or other authority
under section 2 of the forest (Conservation) Act, 1980
(69 of 1980);

(f) an order or decision, made, on or after the
commencement of the National Green Tribunal Act,
2010 by the Appellate Authority under section 31 of
the Air (Prevention and control of Pollution) Act, 1981
(14 of 1981);

(g) any direction issued, on or after the
commencement of the National Green Tribunal Act,
2010, under section 5 of the Environment (protection)
Act, 1986 (29 of 1986);

(h) an order made, on or after the commencement of
the National Green Tribunal Act, 2010 granting
environmental clearance in the area in which
any industries, operations or processes or class of
industries, operations and processes shall not be
carried out or shall be carried out subject to certain
safequards under the Environment (Protection) Act,
1986 (29 of 1986);

(i) an order made, on or after the commencement of
the National Green Tribunal Act, 2010, Refusing to

29
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grant environmental clearance for carrying out any
activity or operation or process under the
Environment (Protection) Act, 1986 (29 of 1 986);

(i) any determination of benefit sharing or order made,
on or after the commencement of the National Green
Tribunal Act, 2010,. by .the National Biodiversity
authority or a State Biodiversity Board under the
provisions of the Biological Diversity Act, 2002 (18 of
2003),

May within a period of thirty days from the date on
which the order or decision or direction or
determination is communicated to him, prefer an
appeal to the Tribunal:

Provided that the Tribunal may, if it is satisfied the
appellant was prevented by sufficient cause from
filing the appeal within the said period, allow it to be

filed under this section within a further period not
exceeding sixty days.

4. Since the case of the petltlonerfai]sunder the ambit of section
16 (C ), thus it was incumbent upon the petitioner to have preferred an
appeal within a period of 30 days from the date order came to be
passed by the concerned Member Secretary of Jammu and Kashmir
Pollution Control Committee. The petitioner without availing the
alternative remedy provided under the statue l.e. section 16 (C) of
Nation Green Tribunal, Act. 2010 has filed the instant petition which
is not maintainable.

5. Confronted with the above said, the petitioner seeks withdrawal

of the instant petition with liberty to prefer an appeal before the

Nation Green Tribunal under law.

6. Permission is granted and the writ petition is dismissed as
withdrawn with liberty as prayed for. However, till filing of the appeal
within the period prescribed under the Act Supra, status quo as it exists

today shall be maintained. It is made clear that continuance of interim

100
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passed by the National Green Tribunal.

7. Dismissed as above.

(WASIM SADIQ NARGAL)
JUDGE

101
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VAKALATNAMA
o, ST0R05)
INTHECOURTOF__ X . A & T ‘j):g gnr__,
No. Ap WJ_&«g e of 2o 2.4
ML A K D%\i-[w/f‘yj,u T o PUgist ipetitionappealant

Versus

MM@‘A T:—Q.Y\C—{._,jhfd.,\"’/ @[ j K. QY-S Defdt/Respondent
i -

Know all to whom these presents shall come that Uy

M&A&Mkﬂi "'lm:med A‘b@ L Can do hereby appoint,
Avidondya. favoles
Dl183c-A/ 2022

” : Lo

rs

FGE68 259532
(hereinafter called the Advocates) to be mylour Advocate in the above-note case and authorise him :-

To act, appear and pleased in the above-noted case in the Court, or in any other Courts in which the
same may be tried or heard and also In the appellate Courts.

To sign, file and present pleading, appeals, Cross-objections or petitions of execution, review, revi-
sion, restoration, withdrawal, Compromise or other petitions, replies, objections, or affidavits or other docu-
ments as may be deemed necessary or proper for the prosecutions of the sald case In all its stages.

To file and take back documents,

To withdraw, or compromise the said case, or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the sald cause.

To take out execution proceedings.

To deposit draw and receive moneys and grant, recelpts there for and to do all other acts and things
which may be necessary to be done for the progress and In the course of the prosecution of the said cause.

To appoint and instruct any other legal Practitioner authorising him to exercise the power and authori-
ties hereby conferred upon the advocate whenever they may think fir to do so.

And UWe, the undersigned to hereby agree ratify and confirm all acts done by the Advocate or his
substitute in the matter as my /our own acts, as if done be me/us to all Intents and purposes.

And We, undertake that Uwe or myfour duly authorised agent would appear in the Court on all hear-
ings.

And lwe, the undersigned, do hereby agree not to hoid the advocate or his substitute reponsible for
the result of the sald cause in consequenca of their absence from the court when the sald cause is called up
for hearing, or for any negligence of the said Advocate or his substitute.

And [/We, the undersigned, do hereby agree that In the event of the whole or any part of the fee
agread by me / us to be paid to the Advocate remaining unpald they shall be entitied to withdraw from the

Advocate would be entitled to the same. e

In witness where of UWe hereun to set four hand to thege presents
been understood by melus this 1”4;‘ A«!E&a day OI.W%.S? g kb

Accepted

¥
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Jammu and Kashmir 1K POC \

Parivesh Bhavan, Forest
Pollution Control Committee /

. : S5 Complex
chairman87jkspcb@gmail.com === f

membersecretaryjkspcb@gmail.com @%gﬁ’ I.I;MA Transpork Nagh, %jgg‘g‘(;g
J Rajbagh, Srinagar, 190 008
Regional Director,
J&K Pollution Control Committee,

Kashmir.
No. JKPCC/Sc./Appeal No. 34-2024/25/1§ 015 Date: )\ -01-2025

Sub: Appeal No. 34/2024 titled “M/s K K Industries (Ice Plant) V/s Union
Territory of Sate of J&K & Ors.”
Ref: Hon’ble NGT order dated 16.12.2024.

Sir,

Please refer to the subject and reference captioned above. In this
connection, I am to convey that Hon’ble NGT vide its order dated 16.12.2024
in Appeal No. 34/2024 titled “M/s K K Industries (Ice Plant) V/s Union Territory
of Sate of J&K & Ors.” has issued following directions:

“Since it is a statuary appeal therefore it is entertained. Issue notice in Appeal
No. 34/2024 and LA. No. 436/2024 to the respondents. The appellant is directed
to serve the respondents and file the affidavit of service at least one week before
the next hearing date. Respondents are directed to file their response/reply by
way of affidavit at least one week before the next date of hearing through e-
filing. Respondent No. 2 is directed to produce the original record leading to the
passing of the order impugned. If any respondent directly files the
reply/affidavit without routing it through his advocate then the said respondent

will remain virtually present to assist the Tribunal.”
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In the light of above directions, you are requested to share the detailed

-

factual report / records leading to passing of the order impugned by or before

25.01.2025 as case is listed for hearing on 07.02.2025.

Yours faithfully,

gy =
(Ghansham Singh) JKAS

Nge/mber Secretary Sk 1N



o

BY SPEEDPOST A.D./EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Appeal No. 34/2024 (IA. No. 436/2024)

M/s K K Industrics (Ice Plant) Vs. Union Territory of J&K & Ors.
To

1. UNION TERRITORY OF J&K
Through, Regional Director,
J&K Pollution Control Board,
Shell.ch ul-Alam Complex, Rajbagh, Srinagar.
i o Bans (RESPONDENT NO.1)

MEMBER SECRETARY

J&K Pollution Control Board,

Transport Nagar, Narwal, |

Jammu/Sheikh ul-Alam Complex, Rajbagh, Srinagar

Email: ikspeb@emailcom 0 eesss (RESPONDENT NO.2)

G LH“\Q 3, DIRECTOR INDUSTRIES & COMMERCE
/ Kashmir Sanat Ghar, Bemina Srinagar Kashmir-190018

M~
Lk

7 A\

BN

Email: ﬂmmr:mdumss@wm .....(RESPONDENT NO.3)

~ DEPUTY COMMISSIONER
Amar Niwas Complex, Tankipora,
Srinagar-190001

Email: 1d: dscgr-ik@nicin =~ e (RESPONDENT NO.4)

5. EXECUTIVE ENGINEER (KPDCL) ELECTRIC DIVISION
Jahangir Chowk, Srinagar
Email: xtendstd| @gmailcom (RESPONDENT NO.5)

6. EXECUTIVE ENGINEER, PHE

Hazuri Bagh, Srinagar
Email: Xenphecity | @gmail.com «+.«(RESPONDENT NO.6)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on 16.12.2024 (copy
of order & appeal are enclosed), when the Tribunal inter-alia passed the following order (reproduced
relevant extracts only):-

“3, Since it is a statuary appeal therefore it is entertained. Issue notice in Appeal No. 34/2024

and IA. No. 436/2024 to the respondents. The appellant is directed to serve the respondents and

file the affidavit of service at least one week before the next hearing date. Respondents are

r@ directed to file their response/reply by way of affidavit at least one week before the next date of
\ hearing through e-filing. Respondent No. 2 is directed to produce the original record leading to

the passing of the order impugned. If any respondent directly files the reply/affidavit without

routing it through his advocate then the said respondent will remain virtually present to assist
the Tribunal.

5. List on 07.02.2025.”

LT

' 2 Now, take further notice that the above matter will be listed for further consideration before the

H.on‘blc Tribunal on 07.02.2025, at Faridkot House, Copernicus Marg, New Delhi-110001 through
physical hearing (Wil.h hybrid option), when you may appear before the Hon'ble Tribunal either in person
or by a pleader duly instructed, and file reply/response, as per directions of the Hon'ble Tribunal vide Order
dated 16.12.2024.

Take further notice that in d.efaull of your appearance on the date abqye
3 on will be heard and determined in your absence.

- '
fpphc“civ en under my hand and the seal of this Hon'ble Tribunal, on this

Note: (For Orders, Cause Lists & other information,
V,

Consultant (Judicial), NGT

T— -
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SHALL SERYICE ESTAMLISHMENT/TINY gy

This {8 to certir S
y that M/s, . . o
Empnamr}'/ Nrmr‘sh!pﬂ-‘vr. {‘rc“’ '-".ﬂ' M"Mmm b

LD-operative Soclet o '
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N.B :=1. Th € registratio
tion  of the uny

5 ; s ’
16" valla tor ‘he [yctory location products and’ 1 .o
« At the time cf allutment of this Certific.ie.

2. Tris registgftion ‘s liable to reveration «p cantellatinn in the event o
misuse or unauthorised diversio: gs determined by the Indusieies © onei o
Nirector,

3. This registration cortificawe should b kepr in  Lafe Custindy  91gl 4t
te be preduced for incorvpuirating any changes lLike new item of products.
of location etc.

1. This FHimal registration cectilicate aeels  ali previous provision=)
manen! registration certitic. tes granted  ty this unit for {teme aentlonéd  af
for the loeation mentioned 10 this Centificate. 4",4{'
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Government of India ' S
Minlstry of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISYRATION NUMBER UDYAM-JK-11-0815027

NAME OF ENTERPRISE INAM & D

iz

TYPE OF ENTERPRISE

D | et |-

MAJOR ACTIVITY S ;
ARG m;nrfﬁ?srrn'u Y
4 " Ld
SOCLLL CATEGORY OF c
ENTREPRENFIR GCENERAL
PP ey e y e flseeis " l
N ORI i . o : - — -
| A KK INDUSTRIES 1CE SLARS |

"MAK A NOAD

ISRINAGAR

(KAKAROAD
s i

OFFICALADDRLSS OF ENTERFRISE

IVATE OF INCORPORATION /
RLGITRATION OF FNTERMRISE ST
DATE OF COMMENCIMENT OF 12847002
FRODUCTIONBDSINESS Bk 2
= s - e e
":\ﬁmg! o :11ul t\l.r..:;luml af masle 'lll‘f or sewer by Manufscturing
. i | mremy ol hemical se Malosiea!
NATIONAL INDUSTRY | T P

CLASSIFICATION CODE(S) Rty Sy } - SICNIL.: b

1 11 - Manafactnre of | 1184 - Masafacture of soft drinks, 11104 - Masulsciure of fee  Manafacturing |

(eereEe iw*ﬂd‘-&rﬂﬂlmmﬂw i i

| hetvher) w atory H
DATL OF UDYAM REGISTRATION masIell

" b e b prrtustion fwpwardieverse) of 3w of 30 enterprive, the bearf of the Gavermmaent Schemes wifl be avalled o per the provitons of NMotifivation Mo S0 11K | dacert
1606 297% myerd by the Moa MSMT

Dhsclumeer This e compater semervised daioment, oo sl requaed Printed from by Bosivae iyt sbiety dn o X Flate o pranbrg - JEGR 2004

For any assistance, von may contacr

1. District Indestries Centre: SHIMALAM ( JAMML AND RASHMIR

1 AMSME-DFO: FAMMI IS AND K ASHMIM ) ] CHABSPA‘ON
" with the
Ministry of

VISIt - avow misimp gos © e b T TR TR

MSME |

lips fudyameegistration govin/Udyam_UserLidyam PrntApplcation asps
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DIRECTORATE OF INDUSTRIES

DISTRICT INDUSTRIES CENTRE SRINAGAR.
PERMANENT REGISTRATION CERTIFICATE
AS A
SMALL SCALE/ANCILLARY UNDERTAKING/

SMALL SERVICE ESTABLISHMENT/(INY UNIT
This is to certify that M/S...K.K Industries Proprictory jpartnership/Pvt. Ltd /

Co-operative Society/others. oh d atta Slo _sie..

(Office Address)

s

Number:- 070904928 Dated:- 22-08-1996
For the factory located at NIA Sarak Habba 1 Kadal :
For the manufacture/processing of the S
Ttems
........................................................................................ sic
Date of commencement of production ..o 05,06.1996
e A—" U ARSI U
Place: Srinagar

Date 22.08.1996

N.B:- 1. This registration is valid for the factory location products and the construction of the
unit. At the time of allotment of this certificate.

2. This registration is liable to revocation or cancellation in the events of misuse or unauthorized
diversion as determined by the industries ..sic... Director.

3, This registration centificate should be kept to safe custody and .sic... tobe produced for
incorporating any changes like new items of products, ...SIC... of location etc.
4. This final registration certificate cancels all previous provisional or permanent registration

certificates granted to this unit for items mentioned . sic... for the location mentioned in this
certificate.
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| Transaction I1d Payment Date

Transaction Status “Sﬁnﬂnt ]

i —

Place :KAKA ROAD NAI SADAK
Dated :29/06/2024

Enclosures : I

S

Yours faithfully,

Signature :

Name :MUHAMMAD FAROOQ EAROOY
Designation :PROPRIETOR

1. Copy of valid DIC Registration (As Attached)

2. LAND PAPER  (As Attached)

3. UDYAM CERTIFICATE (As Attached)

4. PROJECT REPORT  (As Attached)

5. SITE PLAN  (As Attached)
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JKITR INDUSTRIAL CONSULTANCY PVT. LTD. (JK - I08)

DETAILED TECHNO-ECONOMIC ‘
CUM PRE-INVESTMENT PROJECT
REPORT

ON

_LINE OF ACTIITY - MANOFACTURING OF ICE SLABS |

[

3

FOR

M/S K. K. INDUSTRIES |
(LGCATIDN: KAKA ROAD NAI SADAK SRINAGAR}

NAME T

PARENTAGE | RESIDENCE 1]
MUHAMMAD FARGOQ GHULAMQADIR ~ | KAKAROAD NAISADAK | |
i ———— -—L___ SRINAGAR |

APRIL, 2024

Consultancy Address:

JKITR I'DUSTRIAL CONSULTANCY PVT. LTD {JK~1BS)
www.golggamnng.a;r_ny(cu%%wouR'DPR)

B

CIN NO: U749991K2020pT o 25

H.O: Alaz & co. COMPLEX, JEHLUM BUND

(MUSLIM  puBLIC SCHODL ROAD) kursoo

RAJBAGH SRINAGAR RAIBAGH H.,0 ;
600675181/, 9596194306

N LAND LINE RAJBAGH- 0194 - 2312425, 6006751819
7% % MILL STOP 1.E. BAMK - 6006751813
Liyr BUDGAM OFFICE-

6006751812/ 7006880561
BUDGAM 2 OFFicE: 6006751818, 9541943069
ANANTNAG

ZIKITR.®

o

FOR K K 1Ny RARA ROAD NAI SADAK WM AG AL

, -

-t



.‘ JKITR INDUSTRIAL CONSULTANCY PVT. LTD. (JK - 188)

\
| L
‘ g o \ LAND AT (AKA ROAD NAI SADAK SRINAGAR \ |
{ ; —{ |
e — e 3 \
| 7 | PREMSES/SHED 0 R
i \ \
Il 3 | PLANT & MACHINERY \
|
; :
b b oo o SRR e JV
\ l 4 *muuﬂeous FIXEDASSESS = i i ‘
'( \
i PRELIMINARY & PREOPERATIVE EXPENSES \
E
1] ! — AP —— — — — I
N S |TolaLProsECICOST s
\MEANS OF FINANCE i e \__dm
! |
| 1| PROMOTERS CONTRIBUTION(25%) | 3
i
] 1 |
edind S ]
; 2 | TERMLOAN FROM Bank (75%)
A ;J.‘.'@?B_B_EQR'B?!-‘_EN’ g e
B | WATER REQUIREMENT PER DAY
|

FOR K K INDUSTRIES KAKA ROAD NAI 3;\\7‘%
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F*mmoter shall have to p'oduce the Iaase deed papers as and when desired
by agenc.es

: power.

The most smporlanl clearances, which the proposed venture should get lrom

the [ramed up commitiee is financial assistance’ 's [rom the commerc:al banks
r ¢ rporatlons or from other financial inslitutions, keeping j Gupg
eral, secunty mongage and equuty towards the quanlu "
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e

borrowed.

e project
B. The unit shall have lo gel a consent (o establish from dept. The P ]

proposes to start repayment of loans right from the second year itself as“l:
gestation time is very limited. Moreover, starting repayment Sha" reduce |
interest burden on the Promoters in subsequent years. Hence, increase the
rofitabilit J
7. p This p::Jeci report has been prepared on the basis of the information -and
quotations furnished to us by the Pro moter/s and is based on yarious assumptions
and empirical formulations. Assumpiions and formulations are subject to change
and Promoters/ other agency scrutiny and approval.
8. The Finarcing institution shall consider this report if it is accompanied by the
proper Quotations from. the machinery supplier/manufacturer and the propar
esiimates znd other information relevant for the fi nancing decision including

valuation of the assets as and when raquired. The fnancmg shall be a! the 3019

discretion of the agency Fl: ; *

9. We have taken into account other information in respect of the sale value," raw

material cost and other cosits and revenues as cemmunicated to us by the

Promoler/s. We at any pomt of lime are nol involved in the-

procurement/installation of theplant and machinery, civil works, raw malerials,
market, technology for the proauct/unit nor are we invoived in rendering any
advice on any matler,

10. The report gives only preliminary information on the establishinent of the unit and
may have to be changed at the time of the actual implementation of the unit.

11.The establishment of the enterprise is subject to all the rules and regulations,
faws, government orders, court decisions.

12 The Financing institution shall not rely on the report unless it is accompanied by

the proper Quotations from the machinery supplier/manufacturer and the proper

valuation of the assets as and when required

13 The unit shall operate or 300 working days in a year. The cogh

e T ——
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JKITR INDUSTRIAL CDNSULTANCY PVT LTD. (JK - u’-S)

eous

and consumables is based on the current prices and includes miscellan
taxes & freight charges up to the plant site. Corresponding increase or decrease
in the selling price of finished product shall take care of any increase of aucsaE
in the cost of raw malerials. X
14.The cost of utilities like power and water, at installed capacity as been taken in
the profitability esiimate as per capacity utilization during different years of

operation. ;
15.We do not undertake any liability to third party relying on this report. This report is
| issued to the ﬁromoler named in this report and our liability shall be to him only to
the extent of the correction of any mistake brought to our notice within 80 days of

the issuance of this report.

16.The financial parameters given in this report are in consonance with the
Promoter/s to which they have fully agreac.

17.The report is teing projected for the funding through Banks as per the request/

T R——E Pur—"

directions of the promoter. :
16.This report is only indicative and does not claim to be final corrections and

amendments will be entertained with the pericd of 3 months.

19.In case ot any doubls, please ask for clarifications.

P




Medical and Scientific Applicalions: In certain medical and sclentifc fieds, ice slabs may

be used for reseaich purposes or for preservmg blotoglcal sarnples at Iow lemparatures.

Factory ice slabs have a range of uses across various industries and applications:
1. Food and Beverage Preservation: Ice slabs are commonly used

. _ beverage industry for preserving perishable items during transport3

help maintain low temperatures, ensuring food safety and quality,
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Commercial Fishing: Ice slabs are essential for preserving the freshness of fish and
seafood caught during commercial fishing operations. They aré used to pack and chill the
calch, extending its shell life until it reaches the markel.

Cold Chain Logistics: ice slabs play a crucial role in the cold chain logistics induslry.
where temperature-controlled transportation is necessary for perishable goods like fruils,
vegelables, dairy products, and pharmaceulicals. They help maintain the required

temperature throughout the supply chain.

. Eveat and Hospitality Industry: Ice slabs are used for cecoralive purposes in events,

parties, weddings, 2nd exnibitions Trey can be sculpted into various shapes, such as "

bars, sculptures, or displays. enhancing the ambiance and visual appeal of the venue.

. Medical and Pharmaceutical Applications: Ice slabs are Jsed in medical and

pharmaceutical industries for storing and transporting 1emperat!ire—sensmve medicatsons
vaccines, and biological samples. They help maintain t?e reggkid"hw iempara:tures to
preserve the integiity of these oroducts. :

industrial Cooling In manufacturing and.industrial processes, ice slabs are used for
cooling equipment, machinery, and products. They help dissipate heat and maintain
slable temperatures in various industrial applications, such as metalworking, plastic
molding, and chemical processing,

Recreational Activities: Ice slabs are used for recieational activilies such as ice skating,

ice hockey, and curling. They serve as the foundalion for ice rinks and provide a safe and

enjoyable surface for participants.

Research and Scientific Studies: Ice slabs are ulilized in research laboratories and

environmental resezrch, matenal testing. and Cryogemnics

FOR K K INDUSTRIES KAKI'» ROAD NA] S\DAK SRIN.%PAR 4
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JKITR INDUSTRIAL CONSULTANCY PVT LTD (JK & ms)

Overall, factory-produced ice slabs are versatile products with diverse applications across

industries, ranging from food preservation o scientific research and entertainment.

PROCESS FLOW CHART FOR MANUFACTURING OF FACTORY ICE SLABS

' process flow chart for manufacturing factory ice slabs involves several steps. Here's @ simplified

overview:

1. Water Sourcing:

« Water is sourced from a clean and reliable water supply. It should be free from
: impurities and contaminants to ensure the quality of the ice.
‘- 2. Water Trea‘ment:
tﬁ « The waler urdergoes treatment processes such as filtration and parification to
: remove impurities, sediment, and microbes. This ensures that the ice produced is
safe for consumption ana meels reguiatory standards.
i 3 ice Making Equipment Setup: ;
« The ice making equipment, which lypically includes ice makers, molds, and

refri ig systems, is sel up and prepared;f¢ far operatiop. ; %‘A 5@
4. Water‘?]llm‘% e T w gi -

- The treated water is filed into the molds of comainars ot the ice making
equipment. The molds may be large trays or blocks depending on the desired size
and chape of the ice slabs.

5. Freezing Process: ]

. The filled molds are placed into the ireezing chamber of the ice making ecuipment.
The refrigeration system cools the water rapidly, causing it to freeze into solid ice.
6. Ice Harvosting:

. Once the water has frozen completely, the ice slabs are ready for harvesling.

Depending on the equipment design, the ice may be released from the molds
automalically or manually removed
Quality Inspection:

. The harvested ice slabs undergo qualily inspection to /Casbfe

S ——r—
~

as well gs testing for purity and lemperature,
l 8 Packaging

o W

il *
8 i
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The inspecled ice slabs are packaged inlo containers or bags for storage and
distribution. Packaging may include labeling with product information and handling
instructions.
9. Stlorage and Distribution:

* The packaged ice siabs are stored in a controlled environment, such as a freezer

Or cold storage facility, to maintain their quality and prevent melting. They are then

" distributed to customers, retailers, or other end-users.
10. Quality Control and Monitoring:

* Throughout the manufacturing process, quality control measures are implemented
o ensure consistent production and wdherence to standards. This includes

monitoring temperature, water Quality, and ecuipment performance.
11. Cleaning and Maintenance.

Regular cleaning ang Maintenance of the ice making equipment ara essential 1

Pievent contamination and ensure optimai performance. This includes sanitization
of surfaces and components.lo mainiain hygiene.
12. Waste Management:

b5
-

g process; such as water runoff or
perly according to envirunmental regtlations,
per disposal methods are employed 1o minimize environmental

Any waste generated during the manufucturin
ice scrapings, is managed pro
Recycling or pro

implemented:
1. Employee Training:
* Al employees involved in the manufac
training on Operaling equipment safely, h
Proper procedures 10 minimize risks.
2 Personal Protective Equipment {PPE):

) ' USTRIES KAKA ROAD NAI SADAK SRINAGAR

e . St 4 i i .
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A JKITR INDUSTRIAL CONSULTANCY PVT LTD (JK - IBS)

. Workers should wear appropriale PPE such as safety goggles, gloves, aprons,

and slip-resistant footwear 10 protect against hazards such as chemical exposure,
] ! slips, and falls.
3 Machine Guarding:

. Machinery and equipment should be properly guarded to prevent accidental
contact with moving parts or exposure to hazardous areas. Guards, barriers, and
interlocks should be in place and regularly inspected.

4. Emergency Stops:
. Emergency stop buttons should be installed on machinery to quickly shut down

operations in case of Pmergencies of malfunctions.
5. Chemical Safety:

+ If cheniicals are uzed in waler treatrent o olher processes, proper handiing
procedures should be followed. This includes storing chemicals securely, using

appropriate dilution methods, and providing adequate ventilation.
6. Slip and Fall Prevention.

. Measures shoula be taken to prevent slips and falls, especialiy in a.'."g?g v_?hefe
water or ice may accumulate. This includes keeping. ﬂpotjép-clean and d;t‘ygpsmg
anti-slip mals, and marking slippery areas.

7. Temperature Monitoring.

b gt e S

« Temperature monitoring systems should be in place lo ensure that equ!pmen!

operates within safe lemperalure ranges. This helps prevent overheating and
i potential hazards associated with refrigeralion systems.

I

! 8. Fire Safety:

« Fire exlinguishers, smoke detectors, and sprinkler systems should be installed and

reyularly maintained to mitigate fire risks. Flammable materials should be stored

properly, and smoking should be prohibited in designated areas.
9. Electrical Safety:

Electrical systems and equipment should be installed and maintained by qualified

10 First Aid and Emergency Response

BT . fg? K K. !NDK}SY«!ES KAKA ROAD NAI SAD&K SﬁanGAH ! g
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ees should be
should be in

+ Adequale first aid supplies should be readily available, and employ!
\rained in basic first aid procedures. Emergency response plans
place, including procedures for evacuations and medical emergencies.

11. Regular Inspections and Maintenance:

. Equipment and faciliies should be inspected regularly for signs of wear, damage.
or malfunctions. Any issues should be addressed promplly to prevent accidents
and ensure continued safety.

12. Safety Culture:

« Promoting a culture of safety is essentlial lo ensure {hat all employees are aware of
and committed Lo following safely protocols. This includes encourag.ng reporting
of hazards, near misses, and safety conceins.

By implementing these safely measuros and foslering a cultuie of safety, manufaclurers can
minimize tisks and create a safe working environment for producing factory ice slabs.

| ——
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POLLUTION CONTROL NORMS AND MEASURES TAKEN

d is available
The lechnology involved for the MANUFACTURING OF ICE SLABS slmple an o
indigenously In the proposed unit shall be husked out of paddy as main G th : nit shall
e u
operation certain amount of noise will be produced which 15 well wilhin the limits. Since |

; dverse effect on the local
maintain the production sechon in enclosed walls, therefore it will not have any a8 e effec
‘ inhabitants.

-

o s il striclly adhere
1. Apan from the other recommendations, the promoter has agreed in principle that he will s o
‘ 3 iubon
poilution norms as and when shall be implemented and shali use a'l possible devices 10 present pol

|
|

- e
2 Adequate provisions of toilels, sepuc and soakage pil has been made v take care of human waslag

and the waste waler before dscharging in the main drainage system, hence. there is no effluents

discharged in the form of schid, liquid and gasecus and the pran’, thus is cons:

dered free from the pollution
aspecls.

Carelc] consideration has been lo nowse dunng the lat

e avemngs when local residents have a legitimate

expectations 1o peace and quiet and when noise may be more noticeable because of low: back. ground
level

\ .
-

A v et —
- —— ——————

Apar! fro.n the other recommendations Ine promoler has agreed in principle that he will strictly adhere

poliution norms as and when shall tc implemented and shall use all possible devices lo prevent pollution
measures

Adequate provisions o loilels, septic and soakage pit has been made to take care of human wastage and
the waste water before discharging in the main drainage system, hence, there Is no effluents discharged in

the form of solid, liquid and gaseous and the plant, lhus is considered free from the pollulion aspects
The promoler agrees to provide the following:

a)
b)
c)
)

s p————

Proper uniforms and face masks will be provided 1o the employees

The eco frnendly exhaust fans wili be installed al proper places

S —

The activity will be done in closed chamber with acouslic walls

Water Consumption Per Day will not be mare than 3000 Ltes o day. Wi
300 Lus a day
e} Wotking ares will be kepl clean and plants will plantation will also be
The Wasle water wil nol be Hown in runmsng water bodies hows
Sonkage Fi

FOR K |NDL}°‘TRI"5 ?‘f«z\‘n RQAD NAl SADAK SRINAGAR
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g) The unit hoider will pul up comprehensive trealment system and the following standards wil be

maintained for efluents before disposal

—'___‘_____-—c—-—"#.—_—._".*'

1 [on r Between A 6.0 and 8.5 __'
Suspended solids ) l Not lo exceed 100mg/l
B s
BOD, 3 Days, 270¢ [ Notto exceed 100mg/!

Cod [ " Nol to exceed "250mg/l

ol &) wl N

i
| o and grease l Not to exceed 10mg/i

h) Al the domesbtc waters shall be coliecled in the seplic anc soakage pit

i) The no~ hazardous colid waste shall be hand'ed and Jisposed as per the guidelir2s ©
Solid Waste Rules, 2000

j) The unit shall comply with any other concition laid down or direction issues in due courseé by the

f Municipal

|
1
i
) _
PCB from time 1o time under the provisions of Wate: (prevention and control) Act, 1974 and Ar
(Preventiun and Control of Pollution ) Acl. 1981
. %) The unil shall ensure that no air pollution problem o1 public nuisance is.crealed in lhe area,
i) The unit holcer agrees thal the unil shall be under the surveillance mogitoring of JKSPCBrapd any
further and shall provide for adequate arrangement for fighting the accidental leakages/discharge
. oi any ait poliutantigas! liquid from the vessel, mechanical elc which ate fikely to cause fire hazard
including environmestal pollution.
ni) Good House Keeping praclice snall be adoptec by the unil.

b
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& DETAILS OF PRELIMMINARY & PRE-OPERATIVE EXPENSES

_S.NO | PARTICULARS I 1 AMOUNT(LACS)
| 1| TRAVEUNG & CONVEYANCE 0.15
1
2 | PRINTING & STATIONARY 0.03
3 | PROFESSIONAL CHARGES 0.02
-_ | 4 ['Misc. EXPENSES 0.10
! | _[ToTAL - % LEL.
|
i i_ o
] OETAILTS OF MISCELLANEOUS FIXED ASSETS T !
| SNO | PARTICULARS . AMOUNT{LACS)
, 1| TaBLE wn&mg@zms L& w005
. | FIRE EXTINGUISHER/EXHAUST FANS | DUST 3 e
I 2 | SUPPRESSION EQUIPMENTS LS 0.30
ELECTRiFlCATION TrRANSFOMER, POLES AND e
| 3 [wiRes LS €.20 |
- 4 | HanpTours L LS 0.05
{ ! e
TOTAL SR P 0.60
H
i
!

FOR K K INDUSTRIES KAKA ROAD NAL SADAK SRINAGAR 1
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JKITR INDUSTR!AL CONSULTANCY PVT LTD

DETAILS AND ESTIMATED COST ON PLANT AND MACHINERY . R
While arriving al the requirement of various types of squipment and machinery req

plant, due consideration has been given to the following points.

» Minimum wastage.

« High productivity.

» Maximum flexibility in operahon

« Adequale stand by provision where ever necessary.

The details of plant & machinery is as follows: —

TS.NO | PARTICULARS T B TIQTY Ty "me ..;
T | COMPRASSOR 5V.'6% |  1NO 75000
2 | COMPRASSOR 5% 5% 1.NO 55000
3 | AGITATOR i mti 1.NO 3000 |
" "4 | COOLING COIL NO 110000
5 |CONDENSOR T B6NO 175000
T 17T = .”-,a'z'oguo: -
7 |MOTER - 10 HP 1NO « ‘.azqgoq.
8 | MOTER | 1oHP 1NO 20000
3 | PUMP WITH MOTER 5HP 1.NO 15000
10 | MOTER FOR AGITATOR 2HP 1.NO 10000
11| BRAIN TANRS FOR NICE CANES _i 1.NO 107000
AL i _,_ | ___________ . J 75555

o noR K K ’uuUbTRI;:&; KAr{A ROAD NAI SADAK sm';;\a:"

15 i

-

e — s X



85

M-W....w.- L i

JKITR INDUSTRIAL CONSULTAN
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This project report has been prepared on Ihe basis ol the information available with the J K

INDUSTRIAL AND TECHNICAL CONSULTANCY SERVICE AND {NFORMATION PROVIDED BY THE
CLIENT™ The intention here is 10 prov

«de prebminary informahon \0 the prospective gnirepreneurs.

Prior 1o making a firrn decision fof invesiment in the project \he enirepreneurs must verify the various

easibility aspecis togelner along Wit he addiesses Tor the procurement of plant and machinery and

raw materals independendy. Any matller relaling o our standard

modified within 30 days ime onty from the date of delivery.

points cavered in this report may be

The promoter himsel: decided 1o staria venture and thereafler entrust preparation of tFis DPR 10 J K

|NDUSTRIAL AND TECHNICAL CONSULTANCY SERVICE" Most of the data used in this DPR is
pascd on various assumplio

ns anc empirical fannulations on the prnciples of Capital Budgeting und
Wo.king Capital Management and in lems of Credit Policies of the Banking Institutions.

1°The material specification, rocessing procedures 3nd safe structures required besides
furnitureffixtures and other details of equpments (Pollution devices elc) have been setlled in
consullation will he chent 100 As conslruction, instaliations of allied m‘as;.. squipments and
Ejectricaliwater distribution Instaliations P
: . as - . aab gk e & e

shus available and has been carelully examined and anslyzed

to verify its lechno economic {~asibility and financial viablity. Tre user of this reporl may put our

- = ‘ K
O

2. Based on the dala and infermatior

projections ‘o such tesis as arv requred by him under the upplicable guidelires and this repont is
issued excluding Ihird pary liabiitv

4 The Consullancy has prepates the Projec! Report crly on {he basis of preliminary data and

and has himself entrusted this job
The Consultancy does nol check the credit his

\formation and rates provided by the Client to our consultancy.
tory of the client Which is beyord our scope of work

and is in no way liable 1o any gank. or linancial instdution for

the chients with bad credit history
% 4. The scape of work of the ctions in the project report

d for requirement of funds. The Consultancy do not

Consultancy 'S only preparalion ol the Proje
and makes an cniing application wherevel require

proker or pedarm the function o pan sypdication on pehall of the chent with any of the bank andior
s |
Fingocal Institution and Consultancy do not clam any subswly f-om any Govt insliujos

the chient The Loan end subs

pehall of

iy Case has (o be tollowed wth the Bank or Fj
Governmenl agency by the Chent, Prospective Entrepreneul
_! i1 The job of Consullancy 1S purgly

| any

fmsell and consg
eparation of Project Repor! ind makey ¢

FOR KK INDUSTRIES RAKA ROAD NAl SADA . iflki.;AR_A
}6 - - -
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Jkl'.l.';INDUSTRlAL CONSULTANCY PVT LTD. (JK

E AT 100% CAPACITY

M
INSTALLED _CAPACITY AND PRODUCTION PROGRAM

UTILIZA
; NO. OF DAYS 120 DAYS ,
EFFECTIVE WORKING HOURS 12 HOURS A DA
NO. OF SHIFTS SINGL
. ANNUAL CAPACITY 18000 FACTORY ICE SLABS

SALES REALIZATION AT 100% CAPACITY UTILIZATION

R | AMOUNT IN
LARS RATE (RS) QUANTITY | RATEPE
sl QUINTAL PER YEAR SLAS RS LACS
| ]
L -
o1 CES.ABS | 150PERDAY | 18000 PER | "7109.00 18.00
: 7" X 30" X 18" YEAR
f‘_. 45 KGS WEIGHT !
R INDUSTRIAL USE ONLY |
! AND NOT FOR HUMAN
i. CONSUMPTION o -
i !
: Il TOTAL SALES 18.00

STATEMENT OF PURCHASES AT 100% CAPACITY UTILIZATION DURING THE YEAR

[SNO | PARTICULARS ] auanTity RATEINRS. |  AMOUNT
b
_= 01 WATER FROM BORE WELL | Ls LS

e o

0z ENGINE OLL, * LS LS
COMPRESSOR OIL, |

| | AMMONIA GAS, SALT,

| JUTE BAGS

't?

R e e S g M % o AN i b
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JKITR INDUSTRIAL CONSULTAN oY { PVT. LTD. UK
2 FINANCIAL PROJECTIONS
COST OF PROJECT e
e
e A. Fixed Capital investment l OWNEDJ RENTED
a. La remises
! Ratein s s
b._Workshed | Premises .| AreaSoht Bs. ML-"""R’;mm ‘
test 1000 190 0.00
0 = 0 0.00 .
0 0 0.00 - D'o.o
Tota: i 1000.00.
;= T ' in Ra.
i ¢. Machina~y L Qy. Sele Ameunt ™ == -
' AS PER SCHEDULE T |1 710000.00 mmgg
0 .o | 000 L
0 —— e —————————— ”,.,‘Iw D I{w 0 w l . 0-00
| e [ 710090.00
l Preliminary & Pre-operative C-a;t {in Rs) (Optional} Rs. 30.000.00_l
[ Furniture & Fixtures (in Rs) (mandatory) Rs. sulonnm" L
Contingenc y/Others/Miscelianc wus {in Rs)
{mandatory) Rs. =
| Tetal Capital Expenditure t Rs. 2,01,00000 | |

| Working Capital

1,00,000.00 |

| Means of Financing (Term Loan)
{ Cwn Contribution L 2500% |

| Bank Fmance

FOR K K INDUSTIRIES KARA RO.&D NAI SAD.&K SRl‘hEIG‘;\R
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STATEMENT SHOWING THE REPAYMENT OF TERM LOAN AFTER MORATORIUM

TERM LOAN/ ioan on capital expenditure

P

e Y T T

INDUSTRlES K#‘-‘-KA ROAD Nf«l S&DAK SRiNAGAR t

5 e or interest @
Year g:;:::g Instaliment g:;:.‘nc%
- 1‘2 m7w 'i ....... 1201“ | mo mu
2nd 480600 | 120150 | 360450 57672
3rd 360450 120150 1 240300 43254
dth 240300 120150 120150 28836
Sth 120150 120150 0 14438
g
L 1 '
| WORKING CAPITAL
‘ Year ‘ OPE ? nlns Installment g:;:::;ﬂ. O
1st 75000 ~_ oh 75000 3000
2nd 75000 9 75000 9000
3 75000 0 75000 9000
4th 75000 T 75000 9000
5th 75000 ' 0 75000 9000
. STATEMENT SHOWING THE DEPRECIATION ON FIXED ASSETS:
WORKSHED @ 10.00%
Particulars ist Year | 2nd Year 3rd Year 4th Year 5th Year
Opening Balance 1000 | 900 810 729 656 |
| Depreciation | 100 30 81 73 66
Closing Balance | 900 )" S 729 | 6%B 550
o MACRINERY 15.00% |
OpeningBalance | 710000 | 503500 | | 512075 | 436029 | 370824
Depreclaﬁ_on
Diminshing Vaive) | wgsoo | 90525 | 76946 | 6oy 55594
ClosingBalance | 693500 512675 438029 ":‘;34.»4%.
i ot 3 ___TOTAL DEPRECIATION _ REGR,
Wt)rkshed Y it ]{)0 [ 90 ‘ - a1 '_
Machinery 193500 | 90525 76946 ‘
Dow 7 0TS 77027 g
!
FOR K K PTORE
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- JK\TR \NDUSTRIAL CONSULTANCY PVT LTD (JK - ses)
Scbedu!gg Sales Realization
e ™ N " ]
'3,___ Pammcuinrs of li“wduc,l : f’;a}ﬁf,‘_Uﬁi*; t E‘a_i_tfunil 1
i 000 | 0
i_ 0001 o
*- ks
% . Total { F,
% Capacity Utilization of Sales -
' i i Particulars | 1st Year 2nc Year |

| Sales ! Receipt 1080900 | 1060000 | 1260000 | 1260000 | 1800000 |
\ Rawmaterials ;
‘ Farticulars Unit
! AS PER SCHEDULE | 0
' ‘wE’i R 0
| G i
'Toizz% F= sl B ;
Waows
e s mage ey
Paﬂ1cmg$ Q .Cr ﬂ,m i S l e Am . . :
i | Werker Fer Month k ~____Per Annum} ! ;
: % | SKILLED WORKERS 2! 1200000 | 288000.00 ;
: | OTHER WORKERS 8000.00 | ..192000.00
- v.00 0.00 |
i L e BT . | BRSNS
!; MR e s
\ BRIRPAERR.. i i e Rs
2 r?‘..&.
Oiner Duverrigag Exge
1
sthmansttative Exponies 3 i
|
s F Le & ROAD NA) ‘\A{'.iﬁ\.‘\ SR{MAG AR
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JKITR INDUSTRIAL CONSULTANCY PVT LTD. (JK - 1€8)

4500.00 l
[ Telephone Expenses
1
4500.00 |
| Stationery & Postage
= 36000.00
LMverﬁumanll Publicity _l
Workshed Rent 36000.00 ]
Other Miscelaneous Expenses 9000.00
Total $0000.00
Caparity Utilization of Manuractuning & Administrative Expenses] : i
|
Particulars 1st Year 2nd Ycar | 3rd Year | 4th Yaar | Year
g@g_u Utilzalion e
lhnulacturhq&penses et
Rawmaterials 60000 60000 70000 70000 | 100000
|_Wages 288000 | 288000 | 336000 | 336000 | 480000
i._Repairs & Maintenance 21600 21600 25200 | 25200 36000
Powe- & Fuel . 10800 10800 | 12600 | 12600 | 180CO |
| Other Overhead Expenses | 10800 10800 12600 12600 | 18000
‘| Administrative Expenses
_ Salary e S 0 0 0 0
+Poslage Telenhone Expenses | 2700 2700 3150 3150 | 4500
Stationery & Postage 3 2700 2700 3150 3150 | 4500
Advertisement & Publicity - 21600 | 21600 25290 25200 | 38000
|_Workshed Rani N, 36000 | 36000 35000 | 36000 | 360n0
|_Other Miscetiansous Expe bxpenses 0000 54 4@__0_!___ 5400 | 6300 6300 9000
. 458600 | 459600 = 530200 | 530200 | 742000
~Assessment of Working Canital e e
Particulars i ) [ . Amount In Rs.
 Sale ’ - i 1800000.00 |
__anu!;;turmggp_e;ses _T
Raw Materal —4 i . L
w es _— e e ? oo [
! Repair, a anuanram:es
% Power & Fuel

0!'..‘Q.E...Q_‘:?E.t‘..‘f:{d_f xpenses

Production Cost
Administrative Cost
Mﬂnuf:ll::lurmg Cost

i
o 1

LK IN
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JKITR INDUSTRIAL CONSULTANCY PVT LTD. (JK

_Working Capital Estimate L I g e _Am;;ﬁl'ln Re. 8
[ Element of Working Capital | NoofDays 4 _‘Basls L e
Siock n process (days) (mandalor) 2173.00
(Menﬁ:‘n from 1 lE:' 3;3‘ 1 Production Cost e
Finished go2ds (days) (mandatory) ; 24732.00
{Mention from 1 1o 365) ‘j________;hqa_mﬂ‘;ag__uﬂ.ﬂﬂﬁi‘;"
- e e s o ————— ———y

Receivable by (days) (mandatory)

 (Menlion from 110 365) 30

L Total Working cégi;;imﬂequuamum

Pro}&cled Profit & Loss Accounl 3

[

i Particulars 1 Y:ar 1st Year | 2nd Year \ 3rd Year | 4th Year | Sth ‘fﬂf
| Sales / Receipls s [ 1080000 | 1080000 | 1260000 | 1260000 1900000
1080000 | 1080000 | 1260000 | 1260000 | 1800000
Manufacturing Ex es
I:ama&eriaf_ =i | 50000 | 60000 | 70000 | 70000 | 100000
| wages S AP | 288000 | 288000 | 336000 | 338000 } 480000
L Repaws&#amtenance | L 21600 | 21600 25200 25200 36000 1
| Power&Fuel || 10800 | 10800 12600 12600 | 1”100
" Other Overhead Expenses_ | _ 10800 | 10800 | 12600 | 12600 | 18000 |
| Depreciaton 106600 | 90815 | 77027 | 65477 | 68659 |
| Production Cost [ | ao7son | 481815 | 533427 | 521877 707659 |
| Administrative Expenses g
| Postage Telephone Expenses | | @m0 2700 3150 | 3150 4300
Staticnery & Postage ; 2700 Z700 3150 3150 4500
Advertisement & Publicity | 21600 21600 | 25200 | 25200 | 36000
Norkshed Rent T R 35000 | 36000 36000 | 36000 | 36000
Other Miscellaneous Expenses | | 5400 | 1 5400 6300 6300 9000
Admlniﬁnﬁva Cost | |, 68400 f___gay_ng__ 73800 | 73800 | 90000
S it i e
lTerm Loan_ bl 72090 5__ 57672 | 43254 | 28836 | 14418
| Working Captal Loan o000 | 9000 | soool go00| 9000
Cost of Sale 647290 | 616887 | 653481 | 633513 | 821077
Net Profil 4327 10 4531 13 TT%
Drawings

Net Profit | ::ansfermu 10 BS

a3zrio

443113
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CALCULATION OF DEBT SERVICE COVERAGE RATIO (D.S.C.R) :

o et e W

A W\ A
rUR K iMGUS'HIE% hAKn ROAD NA: SADA BT

Particulars 0Year | 1stYear | 2ndYear | 3rdYear | 4thYear | S5thYear
Nel Profi | 4270 | aa3nn3 | srssis | 591487 | 933923
Add - ‘. -
Depreciation 1 108600 | 90615 77027 65477 55659
TOTAL-A 539310 | 533728 | 652546 | 656964 | 989582
Payments : 1
On Term Loan - i
Interest 72090 57672 43254 28836 14418
Instaliment 120150 120150 120150 120150 120150
On Working Capilal | .
Interest 2000 9000 9000 | 9000 8009
TUTAL -B 201240 186822 172404 | 15?5“ 143568
. ___DSCR =AB T ; o
LAV.“_&._DA';‘C.R ‘ 2‘68 l &ws Wi 1 e i
el i e ... PROJECTED BALANCE SHEET R
| ! 1
| 1 1
Particulars OYear | ist¥ear | 2ndYear | 3rdYear | dthYear | SthYear
| UABILMES : . 5
Premolers Caoital 200259
|
Proft ) 432710 443113 575519 591487 933923
Termloan 2 606750 | 480500 r 360450 | 240300 | 120150
[
| Working Capital Loan | | 75000 | 75000 |  7500C 75000 75000
t s |
Cument Liabilites | ]'l 0 l 0 I 0 0 0
1 \_ |
Sundry Creditors _ c_ ! 0 i 0 SO, . [, | SN
|
 Total 1308710 | 998713 1010969 | 936787 | 1129073
B . | e -
ASSETS : | —— 4 — k
Gross Fixed Assels E | 771000 : 664400 573785 | 49675
Less Depre alon 106600 Q0615 77027 |
| Mot Fivad Ass ate 156758
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63

- 1E8) |

Prefiminary & Pre-Op. | IO (% |
X Expenses ’ 30000 22500 16875 12656 | 9492
Current Assels 75000 75000 75000 75000 ?SDQU
\Cash in Bank/Hand 569310 349928 439211 400506 878451
I-LTotal \ 1308710 | 998713 4010069 | ooersr | 1120073 |
CASH FLOW STATEMENT
Particulars 0 Year ‘ 1st Year \ 2nd Year 3rd Year | 4thYear 5th Year
Net Profit o 432710 443113 575519 591487 933023 |
Add : Depreciation 1106600 90615 l 77027 65477 55659
TermLloan \ T 600750 | 480600 ] 360450 240300 120150
‘LWoddng Capital Loan \W ‘ 75000 ‘ 75020 \ 15000 | 75000 75000
|
Promoters Capital | \ 200250 l“"””‘ - ‘
Toal L_ | 1415310 | 1089328 | 1067996 \ 972264 1184732
ey e _* ..... WWW[ N .
Invested % 801000
! 2
Repayment of Term | i \
Loan | 120150 120150 , | 120150 | 120150 120156
Repayment of WC '. : " \ 1
lean T B 0 0 0 0
Current Assels | | 75000 L 75000 75000 75000 75000
: | l
| Total J 996150 | 185150 195150 195150 195150
| | |
j.w.M o ' Py Ty o TR ~t i
'i | a |
| Opeaing Balance |

iy

24

4 ’2_91_!;‘.} N

1313338

.. 2206184

b _,..2983298
i -. + 1 4
69a178 i[ 892846 l
____________ 2 '.!
! N\ !
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BREAK EVEN POINT AND RATIO ANALYSIS -
| 1 | P 4th Year | 5th Year
B Particulars 0Year | istYear | 2ndYear 3rd Year =
h 1 160077
131 160077
Fixed Cost | _|T 247090 T 216687 | 194031_w,,_1;5§n.__ﬂ«].
716659
Variable Cost | soesoo | 4g081s | 542427 | S30877 4.
37
Total Cost 753890 707502 736508 698990 8767
| Sales i ¥ 1080000 | 4080000 | 1260000 | 1260000 | 1800C00 |
;$MW1mn il | 573200 539185 717573 729123 | 1083341
éi I e pp— 2 e ie———
NE—— __,.J( WO | . ER— ] s
BEPUN. \_ | a3 | 3878% | 2705% | 2306% | 1478%
Break Even Salesin | | oo
LRr:a - - | 465557 | 397196 340791 | 280517 265973 | |
EGU 675 1817 |
}{J ITR 95,9 649 4306 PROECT REFGRTS (NEW/ EXPANSION / HOTELS) l
0194-3530290 CUMPANY INCORPORATION & LLP l
MCA / ROC FILING & RETURNS

| INDUSTRIAL CONSULTANCY |

Gs. AjazukRehmay Ajaz-ul-Rehman

|  AJAZ & CO.

PRACTICING COMPANY SEGRETARY

IJethm Bund Road, Kursoo Rajbagh, Srinagar !

e e M R b

Ty

rDP KK WDUQTRIES KAKA ROI‘-D NIH S

STAND-UP | MUDRA CASES (HAND HOLDING AGENCY)
INDUSTRIES DEPARTMENT REGISTRATIONS
HORTICULTURE | ARIMAL HUSBANDRY / HOSPITAL PROJECTS
LABOUR DEPARTMENT REGISTRATIONS

POLLUTION CONTROL BOARD CLEARANCE

KVIB [ KVIC [JKREGP | PMEGP)

DIPP REGISTRATION (INCENTIVES & SUBSIDIES]
FSSAI LICENSING AND REGISTRATIONS
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